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"Interim direction to pay salaries to the
petitioners' union lot the period of January,
February and March, 1997 within four
weeks from the date of receipt of a copy of
this order."
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SHRIMATI RENUKA CHOW-DHURY
(Andhra Pradesh): Madam Deputy Chairman,
I rise to associate myself with my hon.
colleague who has raised the issue of IDPL
workers who did not receive their rightful
dues in terms of salaries. And an IDPL
worker has been forced to commit suicide.
There has to be moral accountability on the
part of the Government which decides to
going in for disinvestment and in terms of that
reference, does not pay salaries for the
workers for no fault of theirs. At no point of
time have the trade unions or the workers or
the employees of this Company ever shirked
from their responsibility. Today, for reasons
best known, whether it is bad management or
whatever, many industries decide to fold up
and the Government takes the sweeping deci-
sion to close them down. Files keep on
moving from Department to Department,
from Ministry to Ministry. The BIFR says
that it has made the recommendations and the
Finance Ministry says that it is not obliged to
consider the recommendations. In the
meantime, thousands of workers and their
families starve to death. These are men who
have worked for the organisations, but do not
get their dues. Today they are forced to
commit suicide because they cannot beg.
What is
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the moral obligation that we are bound by?
When we take a decision about closing down a
particular industry, rehabilitation of the
workers has to be a priority. It is not enough to
give them a golden handshake because it has
also shifted up to their throats and strangulated
them. I demand from the Government an
immediate response on the situation in
Hyderabad, particularly on the prevailing
situation in IDPL. Thousands of workers just
do not know what lies in store for them, what
their fate is going to be even though they
continue to work and they are prepared to work
if work is given to them. If work is given to
them, they will. IDPL produces very good pro-
ducts which are viable and which are
extremely competitive in the market. The
company is unable to do well because of bad
management. In spite of bad management, they
get rewarded. They are rehabilitated. They get
re-employed. But the workers do not. The
industries don't. Madam, death is staring in the
face of thousands of workers.

Today in the Telugu Desam Parliamentary
Office, we have taken a decision and we want
that IDPL should be a priority issue with the
Central Government. So, I wholly associate
myself with my hon. colleague and I hope we
will move expeditiously in the matter.

Thank vou, Madam.

SlaE. |l TaIE (3T TRE):
gdTe, SUQHTIRT A8Ied, § I8 e off 89N
HERI 7 ITT & DT Tl | FHT Heel
g 99 e A I8 § b wrde Al
AIhaeRd &1 S g5 § 9 gedT & Fold
S SLULTH. Bl d8 BAT TSI &l ADRI
SHISAl AR URIde AFSRE dgthaeryd 4 it
MRt @ St § S 9@ e R 10 wfrera
Ayt me.drdlud. ¥ wdd W @
TS SLULT. §& PR DI AT JE GaAT T8l
IS AR WG ERT 3778 T o < H3ll qa A
2,9 B TEEIE F STIUTA Vgl A8d $ER
19 I TR BT g [ ARPR




245 Re: Declining Standards in
Hindi

TR ST STADR 3MTS. S1. 91T, B e B | I
F AT HRAT | gIaTg|
RE: DECLINING STANDARDS IN ffIN-

DI FILMS BROADCAST BY DOOR-
DARSHAN

Ao FRemm (FERT): Jay
9 31U 31 HipT feam SIRT afeR # oru
v g+ & forg) § imads Aread | R W)
<1 &Y fhed ol ol € S iR &)
DI IR R TG BT L ATHTd HAT dTadl
21 59 fawy R ygel Al 9gd e | 9l T
3R e & 9rE} Al 9y AT ¥l E% Y IE
fa=R Freprerenx o1 & 1 fEl bl %9 aga
BT RIT I & 39 W (I9€ T2 & 97 qbell §
g8d T8 B O Ahdl B BIs TAIR e
Rreagd 1 781 & &<l fhew Hiega™ & Ul
dfpT REIF b U UE R @
TSR © {6 S <1 o Wi € S8 o oft
e fagT™il & S9®1 3ifoH Seeg wHRo &fik
e g1 ARl «ifd guiv d Ree w®
T fihed foameft orelt € Ry 1 o Ao &
BT € 3R 7 & 3T S R! B fhefl aRg &
fRreror 81 U7 &7 Bl § MU SIFeRI & forg
He Bl STFBN &b U oo fhedl o g
AGR AT EI ST A T b B, 317

HPex Sl Bl & g9 H ) it
off| U@ B, TSTg THILM, 9191l U fhed 7, A-T
&g U fhed & RRMRT 99 Sl v

ST 39 gL e’ @ §
ELERERN!

sft dorg fAegun: § fore <9 & 919
SAB PO a8 ARG ...(FAUM)... fH
MRaR oY I8 et ot forve g AR A I &
@I aoTe 941 781 gl fed, H R fhedi &t
A AIS AT I 8T g, 31 el Bl
feraTe ®19 & gReeM R H I8 a1 918 &
2l 3 IR el 31 Tef¥d &3 &1 e R
% 10w LAl & U B, TeEd hed
ISEEELT

[7 MAY 1997]

Films Broadcast by 246
Doordarshan

PTARYE $ U Bl e & &Rl
39 IR =9al W qesie 19 fhed faama
g, 9T AT Pl 19 e feaman &1 19 e
d 9 17 e TH.Uw.SLAlL feard 8, 4,
W] BB Bl AIed I8 & [P R I el &
foTQ TTgde AISs[Est U™ R ©, 79 HraroTd
od € 3R e TP FelldR HRaT gl HAl
HqEleg wed H 'Rl 4= d §9 gy @
..(TI)...

STUMR: 311 U i & dTogid A |aTd 2

It is good that he is mentioning it in the
House, the films which are shown on
Doordarshan are not good films according to
him because he has seen all of them. These
are not for families. So, pay attention, please.
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI S. JAIPAL
REDDY): I am consulting Ram Jethmalaniji.
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SHRI S. JAIPAL REDDY: Madam, our
hon. Member raised a Starred Question/
yesterday which was not reached. We
complement him on being resourceful. He has
circumvented that and raised the question.

THE DEPUTY CHAIRMAN: The Chair is
also involved in it because it is very
concerned with such films being shown on
Doordarshan.

SHRI S. JAIPAL REDDY: Now, let me
address myself to his first concern about
vulgarity and violence in the films screened
on Doordarshan. I share his confern, but I
must take him into confidence and, through
you, the whole House about the procedure
adopted by Doordarshan in the matter. They
only select films which receive a certificate
called 'U'—universal—how inversal it is, it is
a different matter. No film which receives that
wonderful certificate 'A'—adults only— is
ever allowed to be screened on Doordarshan.
Apart from this precuation, Doordarshan also
adopts the procedure of getting the U-films
filtered further through a preview commitee.
In Sipte of that, some of these films survive
and appear on the screen. But, that is a larger
part of it. If I begin to curb vulgarity, my
friend Ram Jethmalani will come down
heavily on me
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because he will try to draw a distinction j or he
will try to tell me that there is not much
distinction between liberty and j vulgarity.
But, that is a larger question.
...(Interruptions)...I am not saying that. He is a
champion of liberaty. There are honest people
divided on this question. I am not holding any
view. I am merely bringing to the attention of
the House various views held by
intellectuals honestly on this issue.

Then, he referred to the question of fiims
being taken from NFDC. This was the figure
I gave to the House yesterday. NFDC
supplies 19 films per week.

SHRI SANJAY
Seventeen films.

SHRI S. JAIPAL REDDY: Yes, seventeen.
You are right. But, out of these 17 films, only
one films is shown on DD-I. The rest are
shown on DD-3—Movie Club and DD-
International, and both these channels are
commercially unviable channels. NFDC has
lost six crores of rupees in 1996-97 for doing
this. Therefore, the private parties are not
prepared to do service on DD-3 which is a
Movie Club and DD-International. The
private parties went to MRTPC...

THE DEPUTY CHAIRMAN: Mr.
Minister, you are so informative on this
question, but I must remind you that this is
Zero Hour.

SHRI S. JAIPAL REDDY: I know that.

THE DEPUTY CHAIRMAN: We
have other Memebrs also.
...(Interruptions)...

SHRI S. JAIPAL REDDY: Since he has
raised the question...

it Worm e § U SN @)
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NIRUPAM.

SHRI M.A. BABY (Kerala): The Minister
has been so generous.
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SHRI GURUDAS DAS GUPTA: Let us
have a full discussion on this issue one day.

SHRI S. JAIPAL REDDY: Madam, I
would like to disabuse the hon. Member of
the notion that the NFDC has been in any
way favoured. The NFDC, has incrurred a
loss of rupees six crores in one Yyear.
...(Interruptions)...

SHRI SANJAY NIRUPAM: That is about
other channels, except Metro Channel. My
question related to Metro Channel.

#ft IW FER (SR USY): Hed,
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SHRI S. JAIPAL REDDYi I am coming to
those questions.

The point is what is in demand. The DD-I
channel alone is in demand. So far as the DD-
I channel is concerned, the share between
NFDC and private parties is almost 50:50. It
is almost* 50:50 and the supply from the
private parties has not been good. They made
a commitment in regard to two films—sadma
and Chan-dramukhi but they did not supply
and the NFDC had to rush to rescue Doordar-
shan. As far as vulgarity is concerned, it is a
larger issue and I have to still look into that.
The matter is under consideration of the
MRTPC. When the MRTPC gives a final
decision, we will review the whole matter.

it ¥iora freua: e, gud v <1 a1 ge
g gl

THE DEPUTY CHAIRMAN: Mr. Sanjay,
please take your seat. The duty
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of the chair is while giving protection to one
Member for raising an issue, the Chair has to
keep in mind that there are other names also. I
cannot allow you to monopolise,however
important it is. I will not allow even the
Minister to monopolise at the expense of other
Members. ...(Interruptions)... We are again
mono-polists.

RE : LEAKAGE OF QUESTION PAPERS
FOR LLI.T. ENTRANCE TEST

SHRI BRATIN SENGUPTA (West Bengal):
Madam, it has already been discussed in this
House that an astronomical amount of national
investment is made for the IITs of our country
in order to build a modern and ancient
advanced India. But this year the academic
session of all six IITs has been dislocated and
significantly delayed. The reason for this is
known to all of us. In Lucknow primarily and
then in Patna as well, through the private
coaching centres, the. mathematics question,
.paper was leaked one day in advance. Physics
and chemistry question papers were leaked on
the days of the examination. For the first time
in the history of IIT under-graduate entrance
tests this has taken place. The exams have been
postponed and, therefore, the session is going
to be disclocatcd. I can't say whether with two
sets of question papers the same thing could
not have repeated but there has been an
unprecedented phenomenon in the history of]
ITT this time also as far as paper-siettmg is
concerned. Only one set of question papers was
set this time, if the news reported in the
newspapers is correct. In the last three years,
since the UPSC civil services question paper
leakage to the CBSC question paper leakage
this year, this has become almost a national
epidemic. I am constrained to say so. I hope, it
would be national concern for all guardians,
students and anybody who is concerned with
the human capital development of our
country. My only
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intention in raising this matter is to try to
explore the possibility of the Government's
reaction to it. Thank you.

SHRI TRILOKI NATH CHATURVEDI
(Uttar Pradesh): Madam Deputy Chairman, I
just want to add something to what has been
said by my young colleague and this is about
UTs and other institutions. In the recent past the
question papers have been leaked out causing
havoc to the academic standards and to
education in the country. All the newspapers
have recently reported about the IIT leakage
and joint entrance examination. This morning
there was a news item about Roorkee
Engineering College, also j recognised as an
institution equivalent to IIT. Only some time
back there was a discussion in which my friend
Shri Sengupta had participated. It was raised by
my colleague Satish Agarwal. It was about
CBSE examinations.  Earlier also UPSC
question papers had been leaked out. It is an
unfortunate thing. I do not treat them as stray
incidents or isolated incidents. This indicates
the kind of deterioration that has been creeping
in in the academic world and in the monitoring
that is so necessary. That is why the matter
needs much more serious attention of the
Ministry of Human Resource Development.
Madam Deputy Chairman, there are long-term
implications to what has been happening.

Now it has come out that it is the coaching
institutions 'which are spreading a network
thoughout the country. I know something about
it in the northern India. I was told about all
these things by many people in Allahabad,
Lucknow, Delhi, etc. But, I did not believe them
till T found these reports in the Press and after
having verified some of these further facts.
There is a mafia growing. In these coaching
institutions huge sums, astronomical sums of
money are just being extracted. The unfortunate
thing is* that many teachers of colleges and
universities are taking classes in these coaching
institutions. They are not attending their
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classes in colleges and universities. Madam,
another thing, also I want to mention, we have
been talking about scams, hawala, this and
that from time to time. The money is being
paid by coaching institutions in the names of
their wives, Mrs. so-and-so and Mr. so-and-
so. If you ask any these institutions whether
they would give a list of people with
Particulars who give the lectures, they would
just refuse it. This is a mafia which is
growing, this nexus. The colleges and the
unverisities are suffering while the HRD
Ministry is spending so much. The
Government and the. public natrually expect
that the standard of education is raised. But,
what is the resuit? The entire State machinery
is being involved in this; the police, the lower
level functionaries, from Registrars
downwards. Everybody is getting a part of
this. It is not only that the administrative
machinery but the entire State machinery is
being corrupted. Madam, you are an
academician and you are well aware of what
effect it has on the coming generations. It is
not only the boys who are appearing for
examination this year, but the coming
generation is developing a cynicism that the
scams which we have in politics have also
started infiltrating or percolating or going into
the academic world also and that some kind of
a mafia is working there. This is the cynicism
which is being generated in the younger
generation. They say that this is happening in
the UPSC, it is happening in the State Public
Service Commissions, i? is happening in the
IITs and the engineering colleges. Madam, we
have to realise that so much of money is being
paid to these institutions. The public is
spending money, public funds are being spent.
These institutions are supposed to turn out
good st idents so that in the globalised
competitve world our students are able to
stand up with courage, fortitude and on an
equal footing with others. But, what are we
doing? It has got wider implications.
Therefore, Madam, through you, I would
request the HRD Ministry that this matter
should

[7 MAY 1997]

for LIT. Entrance test 254

not only be looked into or inquired into, but
expenditious action should also be taken.
Secondly, my request is, what has happened
that should not be treated as an aberration or
an accident, etc. The Government should find
out as to why it has repeatedly happened. It
has got larger implications. I would like to
know what the Government of India is going
to do particularly when higher education is
the responsibility of the Central Government
Madam, the Government of India says that it
opposes commercialisation of education. But,
this is not only commercialisation of
education, but this is also currupting
education. In a way it is just destroying the
future of the students and the credibility of
entire educational system in this country.
Thank you.

THE DEPUTY CHAIRMAN: Mrs.
Renuka Chowdhury, you just add one
sentence. I have so many names in support of
this and the large interest is being taken into
consideration.

SHRIMATI RENUKA CHOWDHURY
(Andhra Pradesh): Madam, I had raised this
question during the last session when the XII
class exmination paper had leaked. Now, the
IIT question paper has been leaked. Our hon.
colleague has very eloquently and lucidly told
us the various factors and remifications of
what is going to happen. I am speaking as a
mother. I bring up my children to be honest
and to study conscientiously. But, if there is
going to be no level-playing field, where my
child is denied an opportunity to access
another entrance, is denied an equal
opportunity of going into another institutions
because of a blunder committed by the
Government, I stand to lose as a mother, if my
child is afraid to face the consequences and
then kills itself. There is a growing incidence
of children committing suicide and I cannot
imagine a more ugly manifestation of these
kinds of slip-ups that we constantly seem to
land ourselves in. Nothing came about after
the last session when the
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entire Parliament in its collective
wisdom protested about the XII class
exmination. The hon. Minister then gave us an
assurance. And, that is all that happened. We
got lipservice on the floor of the House while
the destiny or fate of all these children still
hangs in balance and now, we do this at the
IIT level! Where is it going to end? Madam, [
urge you: you have to take a firm stand and
demand of the Government that we want
action. I do not want repetition of such
incidents. And I never want to come back to
this House and raise an issue like this again. I
want action. What has happened to the XII
class examination? What decision has the
Government taken? And what decision are
they going to give to these children who for
no fault of theirs have finished with their
summer holidays; they cannot even plant to
go anywhere; they have no family life left
now, because their parents and other cannot
take them and go anywhere. We are living
such a stressful life and we contribute to this!
Why should the children be made to pay for
our slip-up? Madam, I think, you have to
direct them to come back with an action plan.
I do not want any condolence meetings here in
this House after this. Thank You very much.

THE DEPUTY CHAIRMAN:. It is a very
serious matter. ...(Interruptions)...

SHRI TRILOKI NATH CHATURVEDI:
Madam, the hon. Minister for H.R.D. is
present here. ...(Interruptions)...

SHRI M.A. BABY (Kerala): Madam, give
me half-a-minute. ...(Interruptions)... Madam,
the Minister who has given an assurance
...(Interruptions)... though there is a change of
Government in the intervening period
...(Interruptions)...

SHRI TRILOKI NATH CHATURVEDI: It
is only a revised edition ...(Interruptions)...
The same persons are there.
...(Interruptions)...

SABHA]

for LIT. Entrance test 256

SHRI M.A. BABY: Madam, the Minister
who has given an assurance is present here. [
remember, vividly, the-hon. Minister gave an
assurance, personally, that Re would take
action on the tough questions for the XII class
students. The hon. Minister is present here. If
he reiterates his assurance with follow-up
action, we would be most happy;
(Interruptions)...

SHRIMATI RENUKA CHOWDHURY:
Otherwise, I will have to gherao the Minister.
...(Interruptions)...

SHRIMATI JAYANTHI NATARA-JAN
(Tamil Nadu): Madam, I would like to add
one word in strong endorsement of what all
my hon. colleagues have said before. As
Renukaji said, as a mother, I am poignantly
aware of the difficulties. Our children who are
going into colleges this year and many of our
chidren's classmates who are taking this IIT or
pre-medical entrance examination, have had
no play-time for six years from VII standard.
They spent all their play-time in going to
coaching classes for this IIT examination, for
this single day. So, they spent six years—VII,
VIII, IX, X, XL and XII. They spent, to
prepare themselves, four hours a day after
school and in addition to their preparation for
X and XII standard exminations. These
children go to coaching classes like the
students in universities. They are like slaves
for this one day. Madam, you can imagine the
kind of pressure these children are going
through. We take it lightly. If there is
corruption for this and if the papers are
released for this, then nothing could be more
cruel or uncivilized in a society like ours
where our children's entire  mental,
psychological frame of mind and future are
mortgaged for some narrow personal gains.
This is an aspect which I wanted to bring to
the notice of the House because this is not a
one-day exam, this is not some one small
thing which has been happened over the last
ten days. This is the fruit of these children's
five years, tremendous hard work giving up
all man-
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ner of pleasure because this is such a
competitive exam and is supposed to be a test
of merit. Therefore, I demand, that strong
action should be taken against those people
who are responsible for the leak of this and it
should be deterrent action so that it is never
repeated again and these children's life, five
years of their life, is not taken lightly.
Therefore, follow up action, strong and
deterrent action should be taken and people
should be punished. The action taken should
be brought before the House so that we are
aware of what is done. Thank you.

SHRIMATI RENUKA CHOWDHURY:
The action should be time-bound.

THE DEPUTY CHAIRMAN: Mr.
Minister, when we raised this issue in this
House, I was in the Chair and I had also made
comments about leakage of the question
papers of XII standard. When this issue was
raised to hon. Minister had given some
assurance unfortunately, I do not know what
our Assurances Committee does. It is the duty
of the Assurances Committee also that they
should find out what assurances were given
by the Government should go into them and
bring them before the House. It is also the
personal commitment of anybody who makes
an assurance on the floor of the House, to
keep it in the true spirit. Mr. Minister, if you
remember, we took up this serious matter. It
is a question of the whole nation. It is not one
stray incident. The future of this country de-
pends on them. If we are going to the 21st
century in this way, limping and crawling, I
do not know what will haDDen.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM
SAIKIA); Madam, regarding the CBSE
examfnatfon I gave an assurance to the House
to look into the matter and as a result of this
the CBSE
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constituted an Expert Committee, According
to the findings of the Committee the
questions were not out of syllabus.

THE DEPUTY CHAIRMAN: No, it was
not that. It was the question of leakage of
question papers.

SHRI MUHI RAM SAIKIA: For the
leakage? Madam ...(Interruptions).., Madam,
regarding the leakage. ...(Interruptions)... let
me speak.

THE DEPUTY CHAIRMAN: Let him
answer.

SHRI MUHI RAM SAIKIA: Madam,
regarding leakage of examination papers of
IIT, Government is seized of the matter and
has decided to refer the matter to CBI or IB.
...(Interruptions)...

THE DEPUTY CHAIRMAN: Let him
finish.

SHRI MUHI RAM SAIKIA: To take
action against the guilty persons. ...(Inter-
ruptions)...

SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, the position is like this: if
the question papers have bees leaked, the
persons or the students who have been able to
purchase the questions in exchange of money,
have got an advantage over many. It is a
competitive examination. Therefore, you must
cancel this examination and hold a new
examination.

SHRI MUHI RAM SAIKIA: Let me come
to the second point. ...(Interruptions)...

THE DEPUTY CHAIRMAN: Let him
finish.

SHRI MUHI RAM SAIKIA: Number one,
the Government has decided to conduct again
the examination in she entire country.
...(Interruptions)...

THE DEPUTY CHAIRMAN: Mr.
Minister, I am happy that you made this
commitment that you are going to cancel the
examination and re-examination will be
ordered. But the question that the hon.
Members are raising seriously over
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here is that the problem should be tack-
led from the root itself-how it has happened,
why it is happening—so that we can have a
redressal from the beginning, not acting just
on what has happened now.

SHRI MUHI RAM SAIKIA: Madam.
...(Interruptions)... Let me speak. Madam, I
have been personally acquainted with the
examination systems and its loopholes. As far
as the issue raised by the hon. Members in
this House regarding the leakage of question
papers and the nature of examination, etc. is
concerned, I have got the explanations.
Therefore, the Government proposes to go
into the entire system of examination in the
country and how to improve it. Government
would take steps in this regard and would
invite suggestions from hon. Members of the
House from all sides so that the system may
be strengthened, so that the future generation
will not suffer because of our fault.

SHRIMATI RENUKA CHOWDHURY:
Who would give compensation 40 these
students for having been made to sit out on
this? There is also the fact that they cannot go
for the other examinations. They do not know
whether they would get into the IIT or not.

THE DEPUTY CHAIRMAN: Mrs.
Chowdhury, there are other questions also.
There are other matters which have been
raised. This may be a very, very serious issue,
but there are other issues also. Shri John
Fernandes, please.

RE. PROPOSED ACQUISITION OF
LAND BY KONKAN RAILWAY
CORPORATION

SHRI JOHN F. FERNANDES (Goa):
Madam Deputy Chairman, we have again a
controversy in Goa, created by the Konkan
Railway Corporation. The Konkan Railway
Corporation has been synonymous with
controversies and resentment in Goa. Madam,
the people
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of Goa welcomed this project because they
would be getting a train connecting  the north
with the south.

The present controversy created by the
Konkan Railway Corporation is that they
have sought to acquire 40 lakh sq. km. of
land in Margoan city, in a commercial area.
The last controversy created by the Konkan
Railway Corporation was diverting the route
from the hinterland to the settlement area
where the land is very expensive. It is a prime
land. The Corporation had it for a song about
Rs. 100/- or Rs. 200/- per Sq. metre— when
the market value was Rs. 2,000/-per sq.
metre.

I have been raising this issue off and on in
this House. I had said that since the diversion
was wrong, and the terrain was bad, they
would not be able to complete the project in
time. Now, the fact is that the Corporation is
still to complete the project in the Goa sector.

Of late, the Corporation has ventured to
acquire 40 lakh sq. kms. (Interruptions) This
land is sought to be acquired at the rate of Rs.
100/- or Rs. 200/- per sq. metre. I think this is
being done because the Konkan Railway
Corporation is in the red. They have no
funds. They are doing this with the sole
intention of selling this land in future because
the market price of this land, now is between
Rs. 2,000/- and Rs. 5,000/-per sq. metre. This
is a settlement,area. It is a green land. It is an
agricultural land I am told, some intelligent
architect has come up with a proposal to have
a training school and a trade centre in
Margoan.

Madam, if you see Goa on the map of
India, you would find that it occupies a small
area.' Therefore, the Corporation should go to
the rural areas. This is an urban land. Or, in
the alternative, they can go to the
neighbouring States like Karnataka or
Maharashtra. We have no objection. But I do
not think the Konkan
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Railway Corporation, before completing this
project in Goa, should land itself in some
other controversy.

Now, they want to invoke section 4 of the
draconian Land Acquisition Act. pie hon.
Railway Minister is here. I would request
him to direct the Konkan Railway
Corporation not to create more controversies
in Goa, before they commission this project,
and see that section 4 of the Land Acquisition
Act is not made use of in Margaon city,
which is a congested city in the south. Since
this is an urban land, they should go to the
rural areas, or, to the neighbouring States.
Thank you.
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THE DEPUTY CHAIRMAN: Now we
have to adjourn the House for lunch. After
lunch we will have the discussion on the
Railway Appropriation Bill. T
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don't know how we can finish the Special
Mentions and other things.

SHRI SUSHILKUMAR SAMBHA-
JIRAO SHINDE (Maharashtra): We can take
them up tomorrow morning, Madam.

THE DEPUTY CHAIRMAN: If everybody
agrees, I have no objection. Toda'y we have a
statement also.

it fowy ia e (SR Taw): T,
AP MRS <1 WY1 &89 Sl | 781 9l I&b
3R 3Tt ot TET 9er uTul
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7} ey i et S &, gae|

THE DEPUTY CHAIRMAN: The House
is adjourned for lunch for an hour.

The House then adjourned for
lunch at three minutes past one
of the clock.

The House reassembled after lunch at
seven minutes past two of the clock.

[The Vice-Chairman (Shrimati Kamla Sinha)
in the chair.]

THE APPROPRIATION (RAILWAYS) NO.
3 BILL, 1997.

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): Now, we take up
discussion on the Appropriation (Railways)
No. 3 Bill, 1997. Mr. Minister.

¥ T it w e armae):
qRIeT, H IR HRaT § [

"Il & garere faxia a¥ 1997-98 @1
Jarelt & forw IRa @ dfed A § 9
Bfaqa IR & G R fAfE @
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e it gRT UIRE fohar T &, R e
ERISIEE
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The question was proposed.

PROF. RAM KAPSE (Maharashtra):
Madam, I am not exactly opposing the
Appropriation Bill, but, at the same time I
will not recommend it to the House in toto.

The first thing that I would like to note is
the problem with Ram Vilas Paswan Ji, who
is the Minister in charge. Whenever we
criticise the Railways, Paswan Ji generally
accepts the criticism. Then he comes with
more information as to how the Railways are
functioning today. If at all we speak about the
maintenance, immediately he will say that
maintenance is very bad and because of the
resource crunch, he is not in a position to help
the commuters in any way. If at all we speak
about the water shortage in stations, he will
accept the position. He is the man of the
masses and he knows the problems of the
masses. Therefore, immediately he accepts
whatever we say. But, at the same time, we
want the Railways to improve at the earliest,
because the Railways have multifarious
activities to perform. There are many
expectations from the Railways, which need
to be fulfilled. For that I will make some
suggestions. I will try to be brief as far as
possible and will complete my speech within
fifteen minutes.

The first interest is that of the commuters.
What do the passengers feel about the
Railways is the real issue. What do they
expect from the Railway Ministry? The first
thing is safety. Are we safe in the Railways?
Five years ago at Kalyan Railway Station,
there was a bomb explosion on the Diwali
day. Mr. Jaffar Sharief was the Minister in
charge at that time. I referred to it
immediately when we met here.

He assured us that hereafter they would
take into account the safety of rairway
passengers. Day after day we don't feel safe
in railways. In the month of February, our
suffering was worse. I feel that our first
priority should be safety
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of passengers. I would request the Minister to
take immediate steps in this direction. The
lady commuters and old commuters are
complaining against railways. We also don't
feel safe in railways whether it is a suburban
train or any train reaching Bihar or anywhere
in the country.

Another problem is about comfortale
journey. If at all one gets into a train, then, the
problem starts with late running of trains. I
would request Shri Paswanji to take into
account that a commuter is a consumer. We
celebrate consumers day in the month of
March, but we forget about it afterwards. Are
we interested in our commuters who are our
consumers? That is my first query. Should
they not expect from Railways that the train
should arrive in time and should reach its
destination in time? If he has purchased a
confirmed ticket, he should get a reserved
seat. He should have a comfortable journey. I
have been travelling in suburban trains in
Mumbai for the last 45 years. My first
experience in a suburban train dates back to
1951. It was much more comfortable in
second class—at that time we used to call it
third class compartment—than now. Now,
when the train moves from one station to
another, it is absolutely uncomfortable
because of new rolling stock which you have
added. Please take note of it. In the last 2 or 3
years, travelling-in trains has become most
uncomfortable. In trains what sort of
sufferings passengers undergo, you know
them better and you accept them. We know
that when you reply to our speeches, you
accept those things.

Regarding infrastructure, you are not only
providing service to consumers but also
providing  infrastructural — materials  to
industry. If you grow, the nation would be
benefited. I congratualate Shri Paswanji for
taking a decision to concentrate in backward
regions. He has started with Bihar, Jammu
and Kashmir and North-East. At the same
time, 1
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would request him that there are areas after
areas in different States which are backward.
In Maharashtra, Mumbai in the Western
Railway is not the only area which you need
to look into. What about Marathwada? What
about Vidarbha? You have to look into this
matter. In every State there are some areas
which require your attention. If you work at
the right time an opportune time, then, the
industry would grow and ultimately the
nation would be benefited. For the last
several yeans I am observing in Parliament
that some slogans are given, some decisions
are declared that we are going to start trains
in this or that direction. Then, some surveys
are conducted.

You declare that a survey will be
conducted. But the survey is never conducted
in time. I will give a specific instance. In
Thane district, there is the Murbad 'tehsil. It is
a backward area. When asked for a survey, a
survey was ordered two years back. But it is
not started. There is™ the money provided for
that. It is budgetted. But the survey is
not'started. Murbad is a 'tehsil' in Thane
district, in the Konkan area, just 100
kilometres away from Mumbai. And the
survey is not started. The original survey was
taken 36 years back. So, it was to be
reviewed. And your predecessor accepted it.
Then you budgetted for it. And stiled it is not
started. Your reply will be, "We have no
enough machinery for the survey." But this
declaration naturally raises some aspirations
in the minds of the people there. The people
think that they are going to get the benefit.
Ultimately, it results in a feeling of deceit that
needs to be avoided. You have already
declared last time that if any M.P. wants some
area to be surveyed, he can just tell you and
you will order it. It is good of you. But, at the
same time, those surveys should be completed
in the given time. That is not done. And I
would request you to do that.
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I would like to raise another point. I know that
you have to work in the interests of the
commuters. That is one thing. Then you have to
work for the infrastructure as far as the industry
is concerned. You have to work for backward
areas. But, at the same time, yours is a
commercial body. And a commercial body
should work in that direction. Are you really
working as a commercial body? While speaking
on the Budget last time, I put a question about
your planning. I knew and I had mentioned that
you had started a plan in 1985. Then, at the time
of the re-plan, you said that you would take the
help of the people who are knowledgeable, some
persons from the Railways and some
knowledgeable persons from outside. With their
help, you would plan beyond 2001. Have you
taken action on that? If at all, you raised our
hopes. We want actions to be taken immediately.
That is our request. Then many things were
suggested. As I told you on that day, if you make
a little bit of change in the planning, I can
understand. But the plan itself is thrown to the
winds and with the change of every minister, you
switch from electrification to something else,
from meter-gauge to broad-gauge. I think this
House should review the work of the Railway
Ministry as far as the last Plan is concerned, what
the Plan was in 1985 when Shri Madhavrao
Scindia was the Railway Minister, how the
changes took place as far as the Plan was
concerned and how they went on changing in the
Five-Year Plan, the mid-term review and then
the yearly plan. It is not working like a
commercial body. A commercial body should
work like a commercial body. Only then you can
raise money properly and you will be successful.

I will now come to the latest problem that
the Railway is facing. It is about the MUTP-
II. This was a project envisaged for Mumbai
and its suburbs. One-fourth of Maharashtra is
to be covered by it.
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It is not a problem of one city alone. It is a
problem of one-fourth of Maharashtrians. In
Mumbai more than 50 per cent people do not
belong to Maharashtra. They are either from
Uttar Pradesh or from Bihar dr from South.
They have come there. The MUTP-II. project
started in 1985. I would like to request the
Railway Minister to kindly go through the
file of MUTP—IL.

As far as the MUTP-II is concerned, Mr.
Minister, you will find that the Railways was
originally reluctant. Slowly they started
thinking about it. In 1990, Shri George
Fernandes gave us a Status Paper. The Status
Paper identified the works. He could not do
much because he had to resign. But
afterwards nobody worked in that direction.
Many things could not be resolved and that
created the problem. This question is about
identified works of Rs. 3500 crores in
Mubmai areas which have not yet started. In
the month of March the Railways received a
Fax from the World Bank. I will not read out
the whole Fax. I will read out a part of it so
that we know where we stand so far as the
MUTP-II project is concerned. It is a project
both for roads and the railways. The World
Bank says:

"In the light of the lack of specific
timely actions and responses on the
points raised in the fax, the Bank is left
with no option but to drop the project
in its present form from the current
lending programme.

However, as earlier indicated, the
Bank cannot continue to deploy
resources on project preparation if
there is not a clear evidence of
Government commitment to the project
and an institutional framework in place
which would permit the project to be
implemented effectively and
efficiently."

Even for this project which was to be a
project preparation the World Bank had
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sanctioned three million dollars. There is 1
a possiblity that you may have to return -
this money because of your lack of
interest.

The World Bank further says:

"This does not appear to be the case for
these projects. We would be willing to
review your proposals. It would of
course be essential that any such
proposals not only be technically
sound,’ economically justified and
implementable but that they would
help strengthen the existing
institutional and policy framework for
urban transport in Mumbai."

Now you have speeded up the process. But
it is too late. If whatever was necessary was
implemented at the appropriate time, I feel
that at this juncture even the MUTP-II would
have started. There is a money crunch. You
need money. The World Bank loan was
naturally the best loan available. So many
surveys have bgen done in the last three to
four years. I will just specify those reasons
which have created this problem. Firstly, the
World Bank has suggested that you have a
separate zone for the Mumbai Suburban
Railway. This has been our demand for the
last 20 years. Shri R.K. Malgi, who
represented Thane district in Parliament had
prepared a petition. I was the first signatory to
it, and" the petition was given to the Lok
Sabha Committee on Petitions. They had
recommended it. Mr. R.L. Bhatia was the
Chairman and they had recommended that a
separate zone be created. Some 20 years ago,
this matter was brought before the Railways
by representatives of commuters, by MLAs
and by MPs. This was suggested. We were
witness to it. But you never proceeded in the
direction and even today you think a separate
zone for Mumbai Suburban Railway is not a
possibility. That is the thinking of the
Railways. Why? The reason being given
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port on the same railway line, and so, we
cannot have a separate zone. Now Pune
zone has already been created. There is a
separate zone for Ahmedabad. Virtually,
the Mumbai area has a separate zone.
You need not create a new zone. It is
there. As far as long distance trains and
suburban trains are concerned, Mr.
Azgaonkar was the first person who had
dreamt of Konkan Railway. Now Konkan
Railway has started. He suggested that
S5th and 6th lines be taken up
immediately. He had suggested it 30
years ago. But the Railways neglected it.
There was enough space. It could have
been done. Now in your book, Mumbai
2001, you think about it in Annexure E.
In Annexure E, you say, that the 5th and
6th lines will be created in 2001. Again
you say that the Mumbai Railway
Corporation will be created after the
completion of the 5th and the 6th lines

on Western and Central Railway. Only
then will create a separate zone and a
separate railway corporation. The World
Bank is not going to wait for you. The
formation of a separate corporation and
the formation of a separate zone for
suburban railways of Mumbai are a must.
It should have been done 20 years ago. It
was' dreamt of 30 years ago by Mr.
Azgaonkar. But Mr. Azgaonkar was a
small man and the Railways did not
accept his suggestion and today we are
facing the problem. In your status paper
you have said that in the suburban
railways, you are travelling to super-crash
capacity. Where 2700 people should have
been travelling, there are more than 4000
people travelling. Really speaking, many
times we feel it at all we will reach our
homes safely. That is the condition of our
Railway:. At the same time you are not
proceeding in that direction. That is the

real problem. Neither the Mumbai Rail

Development Corporation, nor the zone nor
the 5th and the 6th fines have been

taken up. There are identified projects to
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the tune of Rs. 7,500 crores. There is one
more hitch and that is the commercial
utilisation of railway land. I was a Member of
this Committee. We had suggested that there
should be commercial utilisation of railway
lands. The Railways had accepted our
suggestion. The Railways took up the matter
with the Cabinet and for the last three to four
years, it is lying with the Cabinet. It is high
time the Cabinet cleared this commercial
utilisation proposal because we have no
money and we have to spend on it. For the last
so many years you have not worked to
satisafaction and you have accepted it.

Your nodal Ministry is the Urban De-
velopment Ministry. ,You just enquired from
the Urban Railway Ministry whether they
have spent enough. At least they should have
spent Rs. one crore during the last ten years.
They have not spent even some lakhs. So your
nodal Ministry does not work in that direction.
You look to the nodal Ministry for clearance
of this Cabinet note and they are not doing
anything. We want this decision at the earliest
and that alone will sove the problem. Now
you will say that we are doing so many things.
But MOU was sent to you by Maharashtra
Government in January 1996. Even till date,
till yesterday the MOU has not been signed by
you, by the Railways. Why? This is a neglect
Of Mumbai and in 1996, Mr. Kalmadi
declared that this will be the Mumbai
Suburban Railway Year. What happened?
There were budgeted provisions but not a
single work was started. Neither at Thane
Railway Station, nor at Kurla Railway Station,
nor at Dadar Railway Station, nor at
Dombivili Railway Station, nor at Kalyan
Railway Station, was any work taken up. Five
to six lines are waiting for removal of
hutments and all that. So you take up those
matters. I have a suggestion to make. The
suggestion is, you please call a meetting of
representatives of Mumbai and there are
senior persons like Shri Shankarrao
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Chavan who can be of much help in these

. matters. You call us. At the same time you

invite the representatives of commuters'
bodies. There are two different commuters'
bodies in Mumbai. They will represent the
case. You sit with the officers of Maharashtra
Government, Railway officers and we, all of
us, can decide the matter and these things can
be done within a month. Somehing needs to
be done about the zone, about a separate
corporation, about the MOU which you have
to sign, about commercial utilisation, even
about project identification and that needs to
be done early because there is a possibility of
review of the situtation and we want this loan
from the World Bank only for one reason: if
you approach stome other agency or if you go

for public borrowing, it will be very

costly and time-wise it wil be really verv
costly; so, do it early, within a month or

so. My last point is, Maharashtra in 1993,
Railways had decided that surcharge be
charged on these projects. It means that you
did not spend enough for the last 20 years and
now you expect that Mumbai commuters
should pay more. I have a doubt whether you
should do it. That you have already started in
New Mumbai. There, you are charging extra
and here again you will go in for it. How the
decisions are taken, I will just give one
example. Mr. Dutta Tamani who was an MLA
and a great patriot, has written to me that he
wants to travel by Konkan Railway. He is a
freedom-fighter and the reply that he got was
freedom-fighters are not allowed to travel by
Konkan Railway because Konkan Railway is
a separate corporation project. Do you want
me to read it out? He belongs to your party.
But this is the decision, that by Konkan
Railway, freedom-fighters cannot travel. At
least in the 50th year of independence you
take up this job, the people are waiting for an
early decision. Whatever has happened, has
happened. You are already late. But this is a
commercial organisation for the interest of the
people, for the interest of the commuters and
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whatever lapses are there, at least I
expect you to rise to the occasion and
within the next two or three months we
expect good results. Thank you very

SHRI S.B. CHAVAN (Maharashtra):
Madam Vice-Chairperson, I am indeed
grateful to you for giving the time to
participate in the discussion on the Railway
Appropriation Bill. For the first time I am
coming across a case where an hon. Minister
presents the Appropriation Bill without
making any statement. This is a very strange
thing. You cannot take the matter so lightly.
At least, the hon. Minister could have
responded to the issues"which we had
thoroughly discussed with him. I have been
able to see the hon. Minister for almost three
or four times in his office. I had raised some
issues in the meeting of the Consultative
Committee. I had refrained from raising these
issues on the floor of the House. Now, I find
that since we are not getting the response that
we anticipated, I have no choice but to raise
all those issues on the floor of the House. First
of all, I would like to make my observations
on the working of the railways, their plus and
minus points and what needs to be done.
Thereafter, I will refer to some of the issues
concerning the area I come from. Madam, I
was really surprised when in the presence of
the Minister [ was given to understand that the
railways did not have a plan. I just asked what
their 8th Five Year Plan was. In the presence
of the Minister, the Chairman of the Railway
Board said that they did not have a Five Year
Plan. It was the Annual Plans which they
added that became their Five Year Plan. I am
really surprised if this is the approach. I was
expecting a must better appreciation that you
have to have a longer plan which should Wot
merly be for five years. After all, railway is a
very big infrastructure. You are covering the
entire country. Thousands and thousands of
commuters travel by this means. I can
understand

[7 MAY 1997] No. 3 Bail, 1997 274

that there are charrges in the Government. Every
hon. Member would have some local problems.
There are some problems which are also
important and they are raised here. In order to
make an adjustment, if you do something, I do
not object to that sort of a thing. But, at the same
time, if it is going to be a total ad hocism and no
planning, then, of course, there is something
basically wrong which I am not able to
understand. I fully agree with what was stated
by hon. Member, Mr. Kapse, that you have to
have a longer plan. It should not merely be a
plan for five years. You have to have a plan for
15 years before you. In the longer perspective,
you have to find out how the different projects
requested by the hon. Members or other eminent
persons of public are adjusted in such a manner
that they form a part of the long-term planning.
But, there is no planning. It seems so; I do not
know. We expect that the hon. Minister would
tell us about it in his reply. He himself was
totally surprised when the Chairman of the Rail-
way Board stated that there was no Five Year
Plan. That meeting was called just to find out as
to how we could possibly help the Ministry in
getting a greater budgetary support for the
railways. We appreciate their point of viewt I
would like to tell you that till this day I have not
got the kind of information which I had asked
for. I volunteered myself; I am prepared to help
them; I am prepared to give you full
cooperation. But, please provide the information
that we require. It is not merely that I say
somehing and they accept it. I will have to argue
the case. But, before arguing the case, I must
have some material with me. I must say that till
date I have not been provided with that
information on which I had dwelt for 45
minutes.

I am dealing with this point and the
information is still not available and the hon.
Railway Minister and the Railway Board expect
that we should support their proposal for greater
budgetary sup-
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port from the General revenue. That I
aspect, I think the hon. Mr. Ram Vilas ' Paswan
himself should go through. I know, he is a very
dynamic person, he is a man who, if he says
something, will try to do it. But, for the first time,
I came across what he has promised somehow he
could not fulfil. I do not know what exactly are
the reasons, what are the compelling reasons. He
himself has promised it in some Committee and
thereafter, to this date, at least, according to my
information, he has not been able to do the job.
Now, he will try to find some excuse or the other.
All the officers are there to tell you whatever
excuses can be produced before the House. We
are not going to be satisfied with the kind of
explanations that these officers are interested in
giving. We would like to see that Shri Ram Vilas
Paswan, who himself is a very dynamic person,
asserts himself and that he does not merely talk,
if he assures anything, then, of course, you have
to honour the assurance that you have given.

The first point which I would like to place
before this House would be, I have a problem
to ask the hon. Railway Minister, I had raised
this point and that is, why is it, the railway
being more environment friendly and less
costly, there is a competition between the
Railways and other modes of transportation?
The truckers have been utilising their vehicles
to their full capacity, creating all kinds of
problems pollution is one of the problems
which they are creating. They are destroying
all the roads. I know this because I have been
different areas where load capacity fceyond a
certain capacity is not allowed 1l but these
truckers just do not bother Kbout that. Here,
either the local pohcf or the other traffic staff
collude with tjiem and they succeed in seeing
that very heavy traffic is allowed on those
roads, and everybody complains that the roads
are in a very bad shape. What exactly is the
reason? The main point in which I am
interested is this. I

had suggested appointment of a
Committee consisting of experts in this field,
eminent people who should be able to give you
the guidance. Without any complaint,
everybody will accept the proposition as to
what needs to be done to improve the
conditions so that you are able to attract more
traffic. I have given unreserved compliments
to the Railway Ministry by saying that you
have been able to increase the freight load
which was 73 M.'T. in 1951; in 1995-96 it has
reached 390 million tonnes; and for 1997-98
you are going to reach a figure of 410 M.T.
This is an indication of good performance of
the Railways and I wholeheartedly give
you my compliment. But, T am interested
in finding out whether you are utilising your
capacity, your load capacity to the fullest
extent. If this is going to be the maximum,
certainly I have nothing to say. But, has any
study been undertaken in this respect that if
you have this much capacity, with a slight
improvement here and there, you will be able
to achieve a higher freight load? If it is so,
certainly we would be too happy because that
is the main source from which you get income
for the Railways. You try to appoint such an
Expert Committee and let the Committee go
into different aspects of the question and try to
find out how best you can bring about a kind
of coordination between the road traffic and
the vehicles which are being used for that
purpose, and the railways. You have to have
proper kind of coordination and let us know as
to why your clients prefer -sending their
goods by trucks rather than by railways,
though railways are cheaper.

Railway is very environment-friendly. Still
they are prefering the other mode ol transport.
Why is it so? Of course, superficially a
number of things can be said, but I am not
going to indulge in that cheap sort of things,
which we are not supposed to enter into. I
would request the hon. Minister to appoint
such a committee and let the eommitte find
out
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as to what should be done and he should
concentrate on seeing to it that the re-
commendations are properly implemented by
them.

I must also give compliments to the
Railway Ministry for tackling the issue of
backward areas and other inaccessible areas,
hilly areas. But is there any planning or this is
also an ad hoc thing, that you are trying to
do? My objection of ad hocism is not possible
in such a big organisation because we are
interested in helping him. This is a social
responsibility which the Railways are
discharging and this can be used as an
argument for asking for greater budgetary
support for the Railways. Social responsibility
can't be a responsibility of only one Ministry;
it is the responsibility of the nation as a
whole, and the Finance Ministry will have to
come to your rescue to assist you in all these
issues which are categorised as social
responsibilities and certainly you are entitled
to get that kind of budgetary support. This is
what I have pleaded with you. Kindly give me
all the information. Unfortunately, to this date
I have not received this information.

Now the next thing is we have to see what
are the difficulties which you face at the time
of taking annual stock of the* entire thing. I
believe you discuss with all the user-
Ministries. What is their requirement? If
transport is one, cement is another. User-
Ministries should be able to project for the
entire year. Has any such exercise been
entered into.

I was just going through the report of the
Standing Committee, in which they Stated
that in the first six months they were able to
have 11 metric tons more than the
corresponding period last year. I do not know
whether it is metric tons or million tonnes?
So, I will use the term MT'. So, 11 MT more
you could load in the first six months and in
the next six month there was a slippage. The
reason given for it is that you just don't have
covered wagons. Covered wagons are not
available and if your requirement of co-
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vered wagons is not fulfilled then, of | course,
such commodities which have to be sent by
Railways, can't be expected to be sent by
Railways.

Madam, for the Railways to perform the
job, I was given to understand, an important
area where they are falling short of the
expectation is track renewals. Almost 7,000
Kms. of track renewal is the backlog which
they have to tackle. If we do not tackle the
track renewal well in time, it will be a safety
hazard. I do not know whether this has been
looked into in this fashion, that if you don't
do this, you are going to face the problem of
safety.

You cannot make any compromise so far
as the safety of the passenger or the goods is
concerned. You have to see that you
complete the job well in time so that the
travelling public does not have any doubt
about their safety while travelling.

Another thing which the Standing
Committee had recommended was about the
disposal of scrap. Here also, it is a sort of an
ad hoc arrangement. You just do not know
how much scrap is available. It is just lying
at different destinations. Nobody knows how
much it is, how much is being pilfered, how
much is being stolen by people. At least, this
is what I find from the report of the Standing
Committee. There is no exact information
available. They were not fully satisfied with
the kind of information which the Railway
Ministry had given.

Therefore, 1 would request the hon.
Railway Minister. This is going to be
another source of income which you can
definitely take advantage of in order to fund
your Plan. Even this is not being done. This
is what the Standing Committee has said.
There is no reason to believe that the
Standing Committee is just making a
sweeping remark. I am not prepared to
accept that kind of an argument. That is why
I would request you to kindly look into this
problem and try to see that the scrap is
properly identified, auctioned and the money
comes back to
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to make.

Another thing is about the rolluig stock. In
regard to rolling stock also, you are falling
short of your requirement. You, need to give
us the reasons. You need to tell us as to why
is it that rolling stock is not available; why is
it that the Railways are falling short of their
requirement. Of course, shortage of funds is
one of the reasons which, in fact, is being
talked about. But more than that, I would say
that this is the result of the kind of ad hoc
planning — if at all it can be called planning
— that you are indulging in.

I expect that when you reply to the debate,
you would be able to respond to these three-
four issues which I have raised. These are not
local issues. These are certain broad policy
issues on which I would like you to react.

Now, I want to deal with some of the local
problems. The first thing which I would like
Vilas Paswanji...

MISS SAROJ KHAPARDE
(Maharashtra): Ram Vilas Paswan. You have
omitted 'Ram'.

SHRI S.B. CHAVAN: I am sorry. I am
thankful to you. Ram Vilas Paswan. That is
his name; not Vilas Paswan. Vilas Paswan is
your father.

SHRI RAM VILAS PASWAN: No.

SHRI S.B. CHAVAN: My first request is
in regard to the Nanded Division. This
division was created ten years back. This was
created ten years back with great fanfare.
Now, there are certain zones and divisions
which were created last year. I find that the
zones which were created last year, or, the
divisions which were created last year, are
getting greater allocation of funds than this
division which was created ten years back. I
cannot understand this kind of a
discrimination. Is it merely because that this
is a backward area and the people there just
keep quiet? Is it bacause that they ask you,
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I they request you, give petitions, make
speeches and then stop there? Is it be- cause of
this attitude on their part that- you are not
attending to this problem? You have ourself
said that there was hardly any reason as to why
more funds should not be given. I made a
request to you in this regard. The Nanded
Division is functioning at Secunderabad! You
told me that within a month's time, all the staff
at Secunderabad would be transferred to
Nanded. My information is that, after the
meeting, only three people have been shifted
from Secunderabad to Nanded. You cannot
avoid taking a decision on this merely because
some people are resisting. How long are you
going to give me this kind of an explanation?
Therefore, you have to take a decision. If you
are interested in keeping the staff at
Secunderabad, I have no objection.

But make new recruitment, and that new
recruitment will have to be made by the
Central  Railway  Recruitment  Board.
Presently, recruitment of class III and class IV
staff is done by the Recruitment Board at
Secunderabad, and they take the stand that
they do not want to go to Nanded. For the
Nanded Division there is hardly any
justification to be there if the staff is to
continue at Secunderabad. You yourself were
pleased to state before me that you will see
that within a month's time this entire staff was
shifted. Also, I had requested you to kindly
construct quarters for the staff. What is the
total amount that you have given? I am given
to understand that it comes to Rs. 4 — 4.5
crores, while the new divisions are getting
about Rs. 10 — 11 crores. I am not asking for
anything else but for the living conditions of
the staff to be more attractive and, so, let us
have the staff quarters constructed. For class
IIT and class IV staff it would be very difficult
to go and live in private rented houses. You
have the land in your possession.
Unfortunately if you don't utilise the land,
there is every possibility of this land being
encroached upon, and thereaf-
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ter you will get an added reason that the land has
been encroached upon and you can't possibly do
anything! So, before that stage comes, I would
request you to kindly see that all the staff quarters
are properly constructed, the office buildings are also
constructed and all the officers who, in fact, are
supposed to be at the Divisional Headquarters should
not be at Secunderabad but should come to

Nanded. This is one aspect of it.

Another thing which 1 had requested was this.
There was a very valid reason for asking to increase
the frequency of the train between Nanded and
Amritsar. These are two holy places for the people of
a certain religious following, and just as every
Muslim thinks that he has to go to Mecca to have
fulfilment of his life, every one of these people also
considers a visit to these places in the same manner.
So there are Sikhs who would like to go to Amritsar
and Nanded. And what is the frequency of the train?
It is just once a week. The modest request that we
had made was, at least make it three times a week.
There is a big waiting list. And you told me that by
April or May it was going to be three times a week.
That was the promise which was given. But, as far as
my information goes, this has still not been done.
Today is the 7th of May.

MISS SAROJ KHAPARDE:
compliments, Sir.

Stop paying

SHRI S.B. CHAVAN: Where good work has been
done, I have to pay compliments. But where things
are not coming according to expectations, it is my
responsibility to bring them to his notice. I know that
he is fully occupied.

SHRI H. HANUMANTHAPPA: Take one more
promise and assurance!

MISS SROJ KHAPARDE: This is a very genuine
demand of yours.
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SHRI S.B. CHAVAN: Mr. Minister, do
you mean to say that this is the postponed
date now? The promise which was given to
me was that it would be either on the 1st of
April or on the 1st of May. Now you are
saying, "1st of August."
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You have to think in terms of providing
catering arrangemnts in long-distance trains.
This is a longdistance train. Surprisingly we
find that no catering arrangement is there.
You have to provide catering arragements and
get the blessings of the pilgrims who go to
these different areas. I request you, Ram Vilas
Paswanji, kindly to look into this. Don't
postpone it for August. Have it done earlier.
The earlier you do it, the greater will be the
appreciation from the local people.

There are one or two more points, and I will
finish my speech. One is about the conditon of
the coaches. I request Paswanji: why don't you
come with me to Nanded, travel by the train
and see the condition of the coaches in which
people are travelling? Is it that all discarded
coaches are to be provided to backward areas?
With great fanfare we say that we are giving
the service to backward areas. After seeing the
conditions of the coaches, I am really
ashamed at the
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deplorable condition of the coaches. The
coaches have no fittings, and they are very
dirty. I request you to see that these coaches
are properly maintained. I had specially
travelled from Bombay to Nanded.

You had told me, "It is rather difficult to
put sixteen coaches because no terminal
facilities are there." You told me that twelve
coaches were there. I myself counted the
coaches. There were nine coaches. After
reaching Manmad, one coach was detached.
So, only eight coaches were left. Is this the
condition in which the people are supposed to
be travelling in that area? Why should they?
For what reasons are they being penalised for
being in a backward area? We were totally
neglected in the Hyderabad area. We thought
that after going to Maharashtra- we would get
the benefits as Maharashtra was a very
progressive State. But, unfortunately, our
conditions are different. We in Vidarbha and
Marathwada had to agitate to have the
Deploment Boards in those areas. Though I
was opposed to them there was hardly and
choice left. I had to concede them.

I don't think that you should neglect these
areas. These are areas which, in fac>, will be
very sincere to co-operate with you. Try to
take full advantage of their co-operation. They
buy tickets. Others travel without tickets. I
don't want to give the example of Bihar be-
cause that will be provoking him for nothing.

One more thing and I have done. That is
about these 12 coaches. They have to be
increased, and terminal facilities have to be
provided either at V.T. or at Dadar. You tell
us if they are prepared to come up to Kurla,
then of course, there will be no problem. You
want the people travellig the whole night for
reaching Bombay to get down at Kurla and
pay the taxi fare for going to their destination,
which, in fact, is beyond their reach. Don't try
to penalise them. If
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platfortp capacity is not there, you have to
increase i and see that adequate
number of coaches could be accommo-
dated on the platform. If washing
facilities are not adequate, please in-
crease them, but don't tell us because
facilities are not available, you cannot
increase the number of coaches.

These are some of the basic things which I
thought I should bring to your kind notice.
Please see that people are not unnecessarily
forced to get into agitational mood. I do not
want them to agitate on things you are
prepared to cooperate. That is my feeling.

I raised these issues in the Rajya Sabha in
order to get a positive response from the
hon. Minister. I will be happy if the hon.
Minister in reply is able to respond to some
of the points which I have made Thank you.

M W ga (@R): 4y Sy
Heley, § AMAR YA HAl gR_1 AN Y
faframT dwene-3 faggs &1 99w
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SHRI JOHN. F. FERNANDES (Goa): Thank
you, Madam Vice-Chair-man. I rise to support this
Appropriation Bill because we have no other option
as this is a money Bill belonging to the other House
and we have only to debate, discuss and return it.

It is said that our railways are the second longest
network in the world. We are proud of it. At the
same time, we are ashamed that this sector has
been ill-organised. We have the largest manpower
in the country to run this public sector undertaking.
We have about 22 lakhs of work force in the
Railway Department. Unless it is properly
managed, unless the human resources are properly
managed, unless we have the work culture, unless
we have the work ethics and unless we inculcate
the fear of loss of job, I do not think the Indian
Railways will have any bright future for years to
come.
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In our country we see that only three per cent
of the organised labour sector is protected by
laws. They are the creamy layer. Only 30 to 35
million people who are in the organised sector,
in the public sector and in the private sector
are protected and 350 million people who are
in the unorganised sector, i.e. farming and
construction, have no security of job.
Therefore, 1 don't propose that the hon.
Minister have a policy of hire and fire. I think
it is high time that we started some work
culture and more so in a vast department like
the Railways. Last year I mentioned about
pilferages when I spoke on the Railway
Budget. The same hon. Minister was there, of
course, under a different Prime Minister. He
was very prompt to reply to it. I had raised a
pertinent issue where the funds of the
Railways were pilfered. I gave the example of
railway reservation on computer. On one PNR
you can sell seven to eight tickets. The fraud
here is you book eight passengers on one
ticket with one PNR. Then you cancel seven
seats out of eight on a computer. In this way
you deprive the Railways the income of seven
passengers. You only show the revenue of one
passenger. I would like to have the attention of
the Railway Minister. Last year when I raised
this issue he was very prompt. He also gave
me an assurance. Last year I made the same
request to the hon. Minister. I have exposed
this fraud. Here you are cancelling six to seven
seats on the computer. But actually they are
not cancelled. They are only shown on the
computer and the remaining money is
pocketed. The Railways is losing crores of
rupees in this way. Now the floppy disc is
being impounded by the Railways. We cannot
decode it because we don't have this facility in
the country. The Army is not permitting you to
decode it because they are not touching any
private sector or Government sector material.
Therefore, when I spoke last time, the hon.
Minister was very prompt in his reply. I
demanded that every passenger should have
one
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PNR like we have in Indian Airlines tickets or
in bus tickets. You were prompt to say that
you would get it tomorrow. Madam, just
before the Railway Budget was taken up I was
shocked to see a letter from the Railway
Minister, Shri Ram Vilas Paswan, saying that
this is not possible. He only said that this was
not possible. But he has not denied that there
is fraud in the reservation system. I would
request the Minister to look into it. It is a
nexus which is going from TC to the Railway
Board. I don't deny that, there is protection.
There is quid pro quo. 1 would request the
Railway Minister — 1 know he is a very
progressive Minister — to devise a new
system of reservation and see to it that every
passenger has a single PNR like we have in
Indian Airlines. There is a proper inventory
for you. Here there is no inventory because on
one PNR you are selling seven to eight tickets.

ot ¥ faem oRpE: s IR |
T IS H 91 B oftl e I R fh afe v
gRaR # 5 @fth 91 @ & O wWwifd® & & 3
Teh A1 IS ATl HReR H 3 S & &
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SHRI JOHN F. FERNANDES: I am
grateful to the hon. Minister.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): It is not
necessary for him to intervene and answer
immediately. He can reply later on.

SHRI JOHN F.- FERNANDES: Madam, I
do not dispute the fact that it is a technical
matter, but I think the software is not difficult
to manufacture. We had Mr. Bill Gates in the
country. I do not think it is difficult, because
the Indian Airlines or the Air India put a
family of five together. I do not think there is
any justification. At the same time the hon.
Minister is not denying that there is fraud in
reservation. That point he accepts. I do not
want him to react now. Let him reply
later...(Interruptions)...

SHRI NILOTPAL BASU: In the airlines, it
is different. When you are boarding, when
you are checking in, they are placing you
together.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): Don't stand
up like that and speak.

SHRI JOHN F. FERNANDES: I am not
Mr. Bill Gates. I told them that it is possible
to get the software in this country. I think it is
for the Government and it is for the computer
technicians to sort out this problem. I have
only pointed out a fraud in the railways. I do
not think there should be any justification as
to why this is happening and why it should
continue to happen. I don't think anyone
would agree that the fraud should continue.
That is my point. Madam, regard-
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ing modernisation, the hon. Minister the I other day
did mention that even today, on the trunk routes we
only have a single track. I do not blame the|
Governmet. The Railways are not self-sufficient. It|
still runs from grants and funds given by the
Government of India. Last time, the Finance
Minister told him, "I won't give you grants, you
raise your own resources.” Naturally, they depend
on the Government of India for budgetary support.
There is no doubt about that. But recently, the|
Surface Transport Ministry privatised the National
Highways and bridges. I would request the hon.
Minister to tell us whether he has any policy to
privatise the Indian Railways also so as to bring in
investment. We can create double, triple, four, five
and six tracks in the country, especially on the
trunk routes. Does he have any policy to privatise
the Railway sector?

Madam, we have adopted a backward telecom
facility and technology in the Railways. In the last|
five years, the Railways have spent about Rs. 800,
crores on communication. For a single telephone|
line, they have double optic fibre cables, which are
very high density cables used by the telecom
department to send millions of messages. It is an
obsolete, outdated technology. Whenever there are
accidents, most of the telephones do not function.
We have seen that happening last time when there
was an accident in UP. We raised a question here|
and asked them as to why they did not go in for|
satellite telecommunication system. The Railways
said that they would need about Rs. 200 crores to
update it. Unless there is proper planning, unless
we don't depend on ad hoc planning on a day to
day basis, I do not think the Railways will see a|
bright future.

Madam, we have 245 public sector undertakings
in the country and they are basically commercial
institutions. In the free market economy, we have
given freedom to the private sector to enter the
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field and play. I can give you one example of
the Indian Oil Corporation. It is a captive
customer which the Railways have. They
are not permitted to transport their fuel, oil or
gas by road basically because they have to
give business to the Railways. As a result
of this, the Oil Corporation has to incur
heavy losses because at no point of time
are your Railways on time and they have a
commitment to the consumer. I would re-
quest the Minister to see to it that these
public sector undertakings are delinked
because now they have to compete with the
private sector. So if you just put shackles
on the public sector like the Indian Oil
Corporation and make it mandatory for them
to transport and lift their products only by
railways, I don't think they will be able to
compete with the private sector, so this
is one of the suggestions to which I
would like the hon. Minister to react. Now,
Madam, we have to have planning for any
sector in this country to develope. I am going
to give an example of mismanagement by the
Railway Board. Madam, two years back
the Planning Commission, which acts as
a nodal agency for various Ministries in the
country to see that there is no hindrance to
the development of the nation, suggested
that the requirement of the railways for the
last year should be 1,20,000 wagons. That
was the indication given by the Industry
Ministry, the commerce Ministry, the
Textiles Ministry, the Food Ministry and to
the surprise to everyone, when this
suggestion was made by the Planning
Commission, the Railway Board takes a
unilateral decision to divert the funds which
were allocated to them. They give order for
only 81,000 wagons. We have seen the crisis
in this country the wagon shortage crisis.
Therefore, I suggest to the hon. Minister that
they should have a planning process If you
want to divert funds, I don't think this is the
way to divert funds. Again my senior
colleague has raised the question of
scrap. Mow you get crores and crores of
rupees by sale of scrap. You have got the
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rolling stock. You have to phase out

the wagons after 15 to 20 years. You should
have aninventory for this. Why don't you
maintain the inventory of the scrap where you
get about thousands and thousands of crores

as revenue? And this revenue is not shown as

a receipt to the Railways. Why? Where is this
money going? Therefore, 1 would request the
hon. Minister to see that this is put in the
inventory, the scrap is put in the in-ventory
and the sale prorc :ds of this are shown as a
receipt to the Railways. Madam, coming to
the controversial

Konkan Railway Corporation, I raised it this
morning in the Zero Hour. I happen to be from
Goa. I come from Goa where the Konkan
Railway has become synonymous with
controversy. In the morning I have mentioned
that nobody opposes the j Konkan Railway in
Goa because everybody wants the Konkan
Railway. Everybody wants railway because we
were not connected as we were away from the
national mainstream because we were under the
Portuguese. It is a good thing that has happened
to Goa after liberation. Whfit has happened to
Goa after liberation, is that we have the Konkan
Railway, a railway from North to South. At the
moment we have a Railway going from East to
West and this is also being broad-gauged. And
this Railway cannot be completed for the main
reason—and I have raised this issue for the last
six years in this House that the terrain that you
have selected is very bad. You have shifted the
main track from the hinterland to the coastal area
where the price of the land is very, very high and
you have shifted it to such an area which is a
marshy land, kazan land. So you have not done
piling on this land. You have just laid a track on
daldal land. You have not done any piling. You
have just put red mud. You have not done piling
or anything. Last year I had raised the issue of a
railway fly-over at Cortalium village where the
railway fly-over bridge was laid on a mud
embankment. When we raised

the issue that the water flow in the river had
been blocked the Minister was very prompt.
He removed the mud from there. As a result
the fly-over is sinking. I think you are going
to face this problem throughout because at the
moment your trains are running at 90 kms per
hour and in the years to come we are going to
have 160 kms per hour. I do not think the
railway will go straight, it has to go below,
because with vibration the railway has to
sink. So this is the problem that we have been
facing and the people in Goa have been
mentioning that you won't be able to
complete the project. You have not completed
the project. The project. The project is jinxed
in Goa. It has been delayed and it will be
delayed. You don't have funds. Again they
have created a new controversy. They want to
acquire about 40 lakh square metres of land at
Margao. If you see the map of India, Goa is
very small. It is the smallest State in India.
This is the most prized prime land, urban land
in Margao area. There is one bright architect,
Mr. Charles Correa who claims to be from
Goa; most of his projects are sinking. Madam,
we have the Kala Akademi in Goa v/liich is
below the water level and it becomes a
swimming pool during the monsoon. If you
see the project of United Nations Indian
Mission in New York, it has overshot the
priced cost. I do not want to go into the
details. He was paid by the Konkan railways
for giving his advice, they do not have
money. Now, why have they gone to Goa and
buy land? The price of land there is Rs. 2,000
to Rs. 5,000 per sq. mtr. You will acquire the
land at Rs. 100 to Rs. 200 per sq. mtr. I want
an assurance from the Government that they
will complete the Konkan Railway Project
and that railway should pass through Goa
because my friends from Karnataka and
Kerala also need the railway. We are not
against it. We have only cautioned and
warned you about what the Konkan Railway
Project has done because you have given
them a free
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hand. They have done a fraud in Goa. That is
the point that we have been making time and
again. Madam, the Ojha Commission Report
was given to the Railway Ministry in which
they have suggested avoiding the mud-
embankment, because they have taken this
railway through the paddy fields, through the
green land and most of the farmers are having
problems now. They have said, wherever
possible, allow the free flow of water from
paddy field to paddy field and into the river, as
you have no funds, to avoid the extra cost the
Ojha Commission Report mentions that you
have to have concrete cement wire ducts. They
have not done that. Most of the paddy fields
are destroyed and the poor farmers are not
getting compensation. So, I hope the hon.
Minister will go into this human problem. I
know that he is not directly responsible as one
hon. Member has already mentioned, since it is
a separate Railway Corporation, the Konkan
Railway Corporation which is a public sector
undertaking. They have no funds. But, / would
like the Railway Minister to intervene and see
that these people are compensated as they are
losing their crops. They are not going to get
anything from the railways npx are they going
to get anything from the State Government. |
think this is a fraud which hag been done by
the technicians of the Konkan Railway against
the people of Goa. With these few
submissions, I hope that the hon. Minister will
react to the queries that I have raised. Thank
you very much, Madam.

Sadt TEEe sy (Ul
FATA): AFHT ITAHTE FRIGAT, I G
=9 faffimr (Yo e = == § 9 o &
forg i ww f&m &, g9 forq § el a=yare
<l g1 H g8 W PR A1 9Tl g b B
oGl § e o {6 wAlfed |red 7 ®er, §
S]] G PR 59 (9l BT qHT PRI gl 3
IR R foxfia wfe-rgai o <o & 9= €, a8
N 39T & AT W Bl g3 /DI &l BRI
S H 37T 8
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gl R I8 © T eIR 39 # dRaenveire
T B Fedl g3 AURT AR ST A B I
P H fUsell WaR off fawd & 81 arga
ST AR 91 el S W S S SIRIIIIRIY
ST S ]E §, SR anf @Y gERT geie Uu
fpam 81 TR-vig g9TC U9 B o 91 AR T8
RN A T 1Y) F g8t TR 6T 3 g SR
7 wE @ P iR WReRI & 9 W I8
FHRAT & 2 SR ST Efee I g Tl
P UeT § & YR I3 Y9 W) g fohan St wET
2, ATeT B gdiaRer i gor Bl a8 et anY
M SN THR Fell 3N B Bl 9P BRUT AT
foxiTa Sriqer UaT 81T & SUR WRBR Bl S
R BT G B P oy AR BT gsdl &
Hep Fad | 61 7% SY iR @rel 41 7 g2l
39 IR % AT e § ¥ wu e us
BT B TErd &= # fhy o arel faw
TR e # 99 ¥ SR o § R 3
e Erer-gaTel & 3R @ SIRGH P BSRAT ST
b Rifh SR debTel IR fT@TS 8] Usd]
gl sy # R-9R g9t yvma anfde faem
3R AT B FUTAHIRN UR TS 81 SN & f
U39 3T B ST ST & Siafeh 311oT Bl
SIS &S H 39 a)g @I pelfadi 3mH
ST & foy #aey g@ars 8kl § SR A=y
P fgd fApm o FuEERl Bl sHd
STEREX 81 ggad g ol &3 & wRI g4l
YHR DI THRIHD Yol ATl Xl &b JrFer H
feaTs us <& B ¥er S 319 ff AR <91 § AT
T AT B RIS BT A 991 9 & SAD
AT 8 Al T8+ U SMTRT T$d TRIE
F g Bl e SHolf q@m drel wal
i TafaRoT & erper o B1 gafeg ga &
SIedY & fob Yerd & 77 &1 uNIR b 9 @ik
e YUTTel! H Y YR AT S| §HSP 37elral <21
P T TS YONTR WRAH b w9 H Ved b
ISR & e+t & 3R g &3] & AR &
Y & g & o oo’y Fey 2, 59 ©Y Bl
@A g W X F A1 99 &H 6 6 BIg
HeAT "edl € A IR gAY &l Al dora
THTG TS 81 Vel & 5 WK HEed & I1av[g
IaF forg go7e FEra # fRaR fRTae on <&
Bl aerdt AT § Yerd b warfad fraer & gofe
eIl BT =
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75 URISIT o7 S AIId T O TTH? 42
yfererd Y& 1 3R 3medt areEr | o1 R 19
yfrera X8 T 71 enft o Bl Rud e
PHCT B ATS-H IUDT TP G g 3iR &9 59
R fEwerer o o o1, § S $B ISgd BrAl
argm- "R T ar {6 Xerd 7 e ey
e AT F 1997-98 H 11 BOIR BRIS BI
AT §RT §9 TTTHR 8300 HRIS TUY P faam
AT B TR BT Y 1997-98 B 31 AT
YIS MHR B TSTHR 8300 BRIS BUY HRAT
Tg 38T & o % av 1996-97 &% wHI & Bl Uy
IS qou & Y § arad § w1 Rl B
|y 3t 7 FRaRa = 2 6 Yo gr1 ST
TTIRTT RIS & e savas SR
3 g & g 1997-98 =q f&am mam aoae
IS e Udhad AT g1 H3l S 39 WX
& <7 % 39 ueR Ak gem SR @,
eTeiiedr ST X&! 1 TSl & 50 9§ 978 g4
AR g8! A1 IS Sl R < &b Biaa] 7
JToTE 89 & 3P 8-10 a9 & 915 forar o
RS 1 SR H 2-3 dfthat g BT =gl
T PHAR Bl

"FEl 1 T o7 R R B W F
few
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T BTN el B AR B A §
{3 QX I P AN ST ST DI FiIem & fergya
81| ST81 URIdT STl $icdg © 3R ga9% § d8!
T T 8l b <9 B S S & e qe
e Y 1 faarg w1 5o &1 T Xerd Bl o
A e & forg faxiia IR & 01 e @t
o AT AT o W] g © S et 9 foar
&1 & o areaat al Fom
firerT gRRwe F SR firelm @ & &t @t &9
HHARATS BT AR ISP HHST BT R U
93 IR W 2| H H3T il BT &1 MBI ATt
e 3118 AR Y. 1. & STRY S i forar o
&1 & [ 89 IHS e g™l STdl 3 Sidhs 1Y
gl "dIee” WM b IR § § g4t T8l Bl
il 39 W b IR H S © 6 I8 WA
AP B gl § N R WLRET Bl o
YARER 1 geima a1 81 WS $HS A IR

IR 3gd
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PR H TR Areh g P St 1 HA St 9
i RIETRET BT I@HR ITPT 3Pl IR
<1 39 =1 § WFT od g 9fP 9Hg HH 8
AU qId T Bl W dwfwd wgH-gfae,
GRE 3R qHTs| gl favy gfaen i il ot
e fraat? S A1t @) < Yerd At |
I 21 s 9 & Yot o oy e : e
e 2197 s Yot w3t S ¥ 31 ST wR are
I 5 U2 BT 8 STell & UR 3P 99l S5
HI 4 gl frer 38 2197 fow g gt a1
RIS fe=t | = 31t Y ara= fRrfaRy oy
PRI 5 TR GRAT B MISAT H G BT uT=!
qP YBTel T8l 81 uTal 21 I8 H Y Ja <1
Abs FAN & &1 § HF 9 BH ol TG
fear wv wife afe I ' ™ SaRd §
Hrg-918 # Sl Sleal Wieal § S8 U+l oY 71&i
firet raT iR 2 Y we ot §1 37 mivat
W P H AEHST TR &1 9] Bl
TP B Tl | ST U] AShdT Y&l &, S
AT &I BET AMBY, g8 AcHdl &1 Y&l 2,
IR TGHR ATgFaThd dod ol a1 firel
o U It a1 ® IR a1 el 38 § olfdhd
IE IR<Id H Tl el & BT 3R B | A7 4
| ARA & 915 FoAdT & o Sa-d1F § B Sl
21 I8 US T T T S1d Hhe Folld U,
# S arel I3l &) v aifde 81 Y A
B Gl 8 gel faar Wiy e gafoy &
B FAN & bUreHe BT AT gaen g1 g #
I I GeIa 37T, T BT I8 qand & b
PO AN AU $O A=Y ARl & BRI,
T & BROT, AT B Thel® b HRO T4 §
AT e IA| 3AFAT BRE Tl DY ST Bl
T g9 BT oo Bl AT B I &
PHUEHE MR HHA SR a1 7T & ol § A=
A St & TR weh fs 3 Y fde <
B FARI DI 41 JUTI JIaRAT DI AT 3fR
I d JIRMQE AET G 1 Feb Sl HH A
B Jdhs FAT V.31, GO B T oy Bl
AHs F b Sl DI AT 37T I8 8 WA
2l Resfedl & Hia yg:Ce gU &1 i 4
BT TSI 3T HRAT AT AT 1d I TS DI
SITE W@Tell B 2RIG TRIG STl &
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forg o8 99 far a1 @ 1% 9 9 g & s
U M H I WeHd, HOR, A &
IR & 37§ R iR AeAfRad & sad
Al o1 <" I WIS 141 ATGH S STH DGR
et € fST! 98 Ugd gqdt I @IfRY ol
Tl Wfew Hct Rurd # € a5 geima o1 &
U el Bl Tha g1 99 a1 SIMQ) <Afeh 31
T® d fesd Tof o1 32 21 HA SN 59 W A e
S SR fagar of o fe feal 39 a_e
AepAfRa iR &)t & oot off & HY 9 99 XA
oI @ FET § | o §Y AFHRI gTAaT St
®I gema o o & afe g sk e
S W MRS § gl uR FRIF0T I T
T B U1y a1 ffeerat arem &1 gq9m oW iR
TS WS F A1 H FE 21 g [$ U a3 & 919 9,
SITST 4t RToTerT H ST e g Sled gy fawrs
TS T SHD! FO AT X RNfh S ST
$ IRIWRYBR B DI GHGT 9¢ Tl 2l T a9
I8 IR o1 6 ¢ § T Py Bl 39 IR
IPT AIMT F9d T 6 g' afear O R ©
Fifeh I8 31 BieT o fb foosdt ff 9= & forg
Bl B APl & 311X TS IS & Bl & dl 37
MREAT | A1 JexiIel it & S9! Bleld 9gd
&l TR19 2, A5l Pl MHR-TBR s T
81 2, aeX Bl 8 © IR HHI-HHI Al el 4t
BT 21 WIS QR gIh] 18 Sl § 3R
BT & forg €1 Il &, Ifelos Agd 8l 3
3t oot T I% BT § I 95 U o € O
PIGIEH TR MR ASHal Yo ©r
B, Ueb HARNIG TeRIIY &1 7 ST b dl
91 1 AT 2, IR AHRYN AR BI &H Gl
<1 ATEd © 1 bR gfaer ot aRvm w2 9
R faFR ST BT

T & I8 HRT Yeha Rl gref 81 IS
HUTCHT | S19 H 377 32T off | STaex SHf Sl
SRS H MY gY &, FTel A1 9 Iaf "gr " |
et AR & 911 o 311 32 91 I @l e
Rord off &1 dae Ul # &R W & w9y
W qrell Hie ge T8, RR TQ) |9 | gt
ST HUR | ET T 98 &1 gaell udell oY, T8l
<1 RT3 BIKIT IS WITIY| 9 <ARE AR
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o= U € R ey ff g 3 die AR
Hahell 2 3R I8 T@IR gfb 4 Aida off 31 T
3| I &I < 8T 39 <% 4 U & Nermfsat
Bl 2 3iR 95 fo1 & &9 39 <21 9 721 a1y
TR, 7 e #§ € 99 aRd 9, 98 919 30R B
<fpT IfS IS q1ER | 37T gon Afh sR <
P ST 7 AHR HRAT & R 39 THR Bl
rgfIerail wel WFAT FRAT U=l § 3R 3
YHR & IRIfaeali w1 |1 ST gt 2
g AT uedT ® {6 g9RT Yot #AAtera it Ak
VT e <1 o YTl ge & ugd feal @t
W ST B ot ST b ®Ig 0 f$ear a1 =18
2, BIS VA1 HuTcHe a1 781 & forad Ui gee
e Fhdl B

T 3R 3Rgfae a7t Rfarer dgexi
S IR H o1 X&) o1 AT P SR S BH AR A
@1 ® S YTt X8 € S99 Bt Bt o @
fede @died & A1 9 Ad, B forg ) <0 &,
TH, U, oifdhd e {5 ave T & wIF ®
T% 3R TP & @F W UF fog Iam & 3iR
21,2, TR 32 URISTS! T JIMTHR IR BRI &
& 7% e foddt aften & M A 7, B 7ou
I TR ATAT 81 R FHdT| Al R $B 39 AE
BT UGG 81T HFgex H U= Tetferi 1 8172
Y l TET § 45 B AT WR 52 3R 52 & WA
TR 90 IE 99 forg faar oman € &k 399 oiR
3O el ¢ I8 .3, Bl 39N I8 Hiapl et ©
o 3T RGBT BT IR B Al

@l €9 F81 & GHeT Bl a1 IR T8
I U I 91 341 b R W BB ;W B
st 9T # B geHer 8 WY AaTehTen
AT =t # IS gee 81 Sy SdTehTen
fRfa # it omd &ik wEl sreds o 3k 3=
TP U F A e W\ w S 8 A
I foru iy Rorder ar faiy <) genm &)
VAl rawer ot SY b 9 U SRIE W Ugd
S| 39 Rl # § I9oR 29 6 IR § 1
T AT fob IS iR SraTed] <97 & it
feel &% aul § DI UHOR o7 Y 81 BI =T
T afer S PH fPAT TR B I S TRE &R g H
ST Q1 A9 s sMRfad & € R # gord
SN HEledl, $B MSAl o B I8l 9
" SIS ST 8 A1 St 9 "gatad” iR
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I P IR H ST HHST | gera fom wam o
b T qI-1-q sRferd debs Folrd S
R STy R {31 AoTgR WISl &l gfaen
B M AL B T H UF I A T
YT P ST PR B

G, I8t § $© MR gema ff <
gl S 6 daAear A gedr gldR Sl
TSI STl 8, S BT FAISTHT G ISTeT
Y% BN AT I AT F Ul Th A
oTS] BH &1 AT 81 §P dqel Th gl TNl bl
T B G Hhe FART ¢ B a1 o HAT S
faaR B g8 Ml derd<d A el M aTel
3 ATl & gfaer & fog 8l s wE 9
glasl A1 fygrear 4 =Y oTedrs It & oy
GREGRE ¢ 6 IR 7 &1 s IR Ia1 X b &
3R AR w3t St 97 e aR &9 ARl &l
e ) ferme, <ifeh ot 9 39 F AR H
B1g fooly T gom 21 39 ey v L. BE,
el BE AT IRAD. BE, G DI TaRTol
&1 8, e a8 TSI Tl | TTeal oA AR
2 ST 31U SR H TR 91U b I8 o 98
F9 PH PR IG? I§ U GWHRE o7 8
S BraeT A1 RiATeral 4 =Y-STgs! 7-8
°¢ d ugT SN R §7Tel b UBTS! W AR
AT W1 DI SAle & [T AT I8 ¢ 8
REDIE]

HEISAT, ITA P (a1 gd AT P forg
RSTder #RI & 3R o9 9 R g & Al
U1 FAd © b ST B BR & R 21 U
fRfer 4 afe 9 ugTe oM &1 @R @ & @1
BTG A | AR 81 39 & fofg e a1 fas
& 3R B Y :RSTIe SR VT a=e] $1 Sy
gigal a1 9F| 3R I W¥g 81 A Al 9gd
SECISRRIN

HEISAT, 319 H P el B Th
FRAT AGMI AN 7 Py SNTE I @ B
Rrerad ferch 21 7 430 weiey & fded s
5 T & HigH # srEaReIdR Wi 3R 3iR
T i R o ¥ B $ forg @ e
[ESINEEERIRCE)

# gferft S & WS- W IR B 91T
AT Al gl fb Al XA bl Srafd
SR B
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AEIGAT, WX U &1 U € — U AF-1g 9TIard Sif
T BT B TSR S A gesit Bl forar &
3R ORI U X 1S BT 21 5 a1 A faRigm
21 UF ¥ dal a1 ® % g8 gRas Yo v &
3feT 31Tt €1 18T § SR gN H H8l T 8 o s
3rd rtpaN A § St gt w3 oft afy Jg
It BT AT 31 AT &% sfata ff T R R,
ar oft ufea 9 WRPR 39 & folv 20 TR¥E <9
BT IR Tl 39 $HH T RN 8, Hurg g4
ARG, I &1 U5 §1 OXE & &1 U H el AT §
g o1de SaaHe § 8 3R ¥R | H'T T T fh
B B A1 A Sl T R 9Tl €, $udT qan
R B A B g8 & S ThY 8, A ST Bl
feee 9 R Fifh 3R I Woide SAT-H1-1
g Al S 959 B g8 Y& a1ty wifh g%
BCTHR T ¢ R 4 RT3 A 91 G881 87|
HAEIGY, 39 UIolde & 522 BRIS H ¥ 20 wiaerd
& B P foTg HT UiLed §9Tel B ARBR TAR
HEGEIREELIN

AEIGYT, WSY s¥ed Yodd & oy
AR SHIT ST ST &1 91 o oSt 7
JE WHY far 8 5 3y S9 ey § R a|
ufegq dMd § AR, WSTYR, IR JAR
TS — I8 Ppaa 18 fhalHex ozd & ™1
afe FrexT B a1 Sy & A1t &t den i A1
e B S| Y aRE IRTRed gRYa=TaTS, §
3R o AEH & el S/ BIC Thed R &
SIY g8t B ST B e glaer grm
HEIGAT, I5h ¥l & IR H Wit W& w7 germa
oo g, 99 W $udl far x|

HEISAT, YreT & 918 IS 89 YTd GR&T &b IR H
< dI 91 g § {6 39 A AR Sohell BT AR IS
T Sff R8T &1 MY f MiSAT 3§ geure iR Sl
fearg v T 81 U8 A9 W IS & A
ey g fRar SMUl JR.AL.UE. & 1fde
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N TRE F TN AR SHa B AT o9l F ISt
AR.AY.UP. TR, Vold U BN IR U el ofls
oft 3R I FHT & Vo AT B IR ATEd 7 I§
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b aR.U1LT%. B qR=T ° T Bl ATHR
o SToT &t Yt #A urAar St 96 €, a7
fl Uo Ihe WX U §, 19 377 Nl HA A& A
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IR.G.UB. B ARG Y B ST ARy’
I UTAAT i = HET AT, 579 1M 73] 78] | 31
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SD! STeal § STeal Gorst R MR, Bl
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fpam S T H S 3T A1 S &Y ST
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ST, 9l 91 g9 2 fead W, afee agi
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HRIET, # 73 Sft &I Ue die & forg
iy g=gare <=1 g fb av 1980 # <rer-
THIT P ToIg S I+ 1 =e’y STt 7 AW
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IE A I 5 3@ 39 R Ahe e d@ThY
HIR §1 & B ST6]A 8, 5o G2l g% 15 59
TR 9.9 B AR BT AR < 1 7TE B &R SH 1T
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Hered1, A fAegs @ 9=t ad
8T Wfify 7 I <1 fo5 grenm & Al & o
AT & ATAM | 2.17 BRI W 1.72 BRIS AP
BT B TS 1 FRE Bl AR Tfrervr i wR
3R o=y gl ® Y ST B HHY 1S Tl JRem
% 9gd A5dqUl HeT B, SAfelg fdd gref
B Bt Gfaem FHY 7Y, ARHRDT iR W IH B
Jren 3 efee | FefRa ww &t Jorn 4 9ga
TR 10 B ¥ 3P B AT ISl 21 3HA I8
ST Sligead PR 8, fd ST B 8, I§
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T -Tlael SHIRFT WX d8Tell IR & 8, offh
a1t Al 9gd AR 99 Y &, RO W g7 <Al B
Frgfh @l Sg a1fes mfeal & des 3§ 8 arelt
el W i 8 |

Iyawierd (st dwen  Rieen:
Tl S, AMIRT THT FAI & T 7, 31
SATT 37T {IYO AT V|

S TEwal Tvsa: fed, d Ud
T 3 ST aehed T Bl g1 Ufee™ derel
& vy H W) P AR AART T S 98 AR
frder fau € ofR 911 BIC BIC Yhed & S Tdhed|
DI HAT St gomefier qR1 AR ST S THGH
d IRMNE IF JGI A1z &l IR fmar i,
Ryareres ok fedt & 919 Yot |9ud & IR
4 31l FT 7, WRIBIYR AT Bl Ao A
TSI A1 H gRARTT HRAT 8 IR FRAT-TT
$ I I TS DI WA BT 81 §7b foIq |
AR #2157 & SR |

IYTIE FEIGT, AT Sl G TS
9y far, e oy sy g=yars oRl §
3R H3Y STt A e el § f a8 orue SR H
ST A J ®, B9 ¥ BH Th ol oS 3R
Herhdl | Al olsH & IR § 3[gey a9 <7
gIarg|

SHRI R. MARGABANDU (Tamil Nadu):
Madam Vice-Chairperson, many
representations are given to the Railway
Ministry, several demands have been made,
several requests have been made in this
august House. So far as I am concerned, for
the past two years I have not been receiving
any response. I have been making several
requests to the Railway Ministry, but none of
the requests have been acceded to. So it
raises a doubt in our minds whether this
discusion is going to be a fruitful one or
whether the discussion is only for the sake of
discussion. Why I am saying this is because
last time also I had made one request.

Near Arkonam, there is a place called
Chitheri.
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About 50,000 persons are living away from
this railway track. The villagers are making
requests for the past two or three decades to
provide a manned gate or at least an
unmanned gate. The reply from the Railway
Department is that the villagers will have to
deposit Rs. 11 lakhs for providing a manned
gate. Is the Railway Department working for
the public, or do they want to collect money
from the people? How can the people deposit
Rs. 11 lakhs? They are asking for a level-
crossing. Even when the Railway Minister
visited Madras, I made a request to him. There
is no reply. Even last time I made a request. I
gave it in writing to both the Ministers'? I gave
a petition in writing to both the Ministers in
the last session. There is no reply at all. So, 1
request that at least this time this may be noted
and that instructions may be given to the
concerned officers to see to it that a level-
crossing is built there because 50,000 persons
are living away from this railway crossing and
people from ten to fifteen villages have to
walk ten to fifteen miles. How many times
should the request be made? Why is the
request not being acceded to? Why is the
Railway Department so adamant on this
matter? So, I request the hon. Minister to
consider this.

SHRI RAM VILAS PASWAN: What is
the name of the place?

SHRI R. MARGABANDU: Chitheri
village near Arakonam in Tamil Nadu.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): You give
it to the Minister in writing.

SHRI R. MARGABANDU: I have given it
three or four times. I have given it already.

The reason given by the Railway De-
partment is that there is a small level crossing
near that place. It says that because of the
existence of that level crossing, it is not able
to provide this
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level crossing. That level crossing is of no
use at all because nobody passes through that
because there is a big lake.

SHRI RAM VILAS PASWAN: What is
the distance between the existing level
crossing and the place where you want one?

SHRI R. MARGABANDU: The distance
between the existing level crossing and this
place will be nearly 1 km. Nobody passes
through the existing level crossing. The
problem is that there is a lake. Nobody
passses through that. It is a useless level
crossing. If that level crossing is shifted to
this place, it will serve about 50,000 persons
living in 15 villages.

Kindly take note of this.

Accidents have taken place at unmanned
crossings at several places. As far as
possible, the level crossing should be manned
so that accidents can be avoided.

SHRI RAM VILAS PASWAN: About the
unmanned level crossing, I have already
asked you to give the name of that unmanned
level crossing. You are talking about a new
level crossing. I will look into that.

If there is an unmanned level crossing and
you want that it should be manned....

SHRI R. MARGABANDU: Either manned
or unmanned, anything may be given.

SHRI RAM VILAS PASWAN: If there is
an unammned level crossing about which you
are talking just now, you give me the name,
and I will see to it that it is done immediately.

SHRI R. MARGABANDU: I will give it
now itself, Sir.

Three trains had collided together at
Vanjyambadi- It was a. major accident there.
Overbridges at Vaniyambadi Pachakuppam
have to be built. Pachakuppam is near
Vellore. As a matter of fact, I got a reply
from the Railway Department that an
pverbridge was al-
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years back. But, even till this day no work has
been started. There is not even a sign of work
having been started there.

two

At Vaniyambadi also three trains had collided|
together, and it was a major accident. Hundreds of]
persons died in that accident. There was a demand,|
for a level crossing at Vaniyambadi. That was also
not considered. Furthermore, so far as Tamil Nadu
is concerned, nothing has been provided for it in|
this Budget. But, two or three days back, the|
Transport Minister of the Tamil Nadu Government|
made a statement in the papers that the Railway
Minister had assured him that he would take care
of the requirements of Tamil Nadu and that enough
provision can be made. I would request the hon.
Minister to ensure that the projects pending in
Tamil Nadu are at least taken up immediately.

I would like to cite one case. From Villupuram to
Tiruchi the tracks are only in metre gauge. No
doubt it is being converted into broad guage, but i]
is being taken up at a snail's pace. That should be
speeded up.

The hon. Member, Mr. Niraikulathan comes from
the southern part of the area. From Tuticorin to
Manamadurai there is HO railway service. This
area is mostly inhabited by Dalits and backward
class people. There are instances of frequent clashes
between Dalits and the forward plass people in this
area. | would request the hon. Minister to see that
the train, which has been asked for by my friend,
Mr. Niraikulathan, for this area is accepted.

The hon. Minister was kind enough to appoint]
Members on the Consumer Consultative]
Committee. They are invited for 8 meeting at the
zonal pr regional level pnee in a year. They are also
vested with power to inspect .canteens and other
things to ensure comforts for the passengers. But,
my point is that these Commit-
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tee Members are paid First Class fare only
on the day they attend the meeting, would
request the Ministry to consider giving them
free passes in trains to discharge their duties in a
better way.

THE VICE CHAIRMAN
(SHRIMATI KAMLA SINHA): Hon. Members,
if the House permits, I will call Mr. John F.
Fernandes to sit in the Chair and preside over
the House. I have got some work to do. Is it the
sense of the House.

HON. MEMBERS: Yes.

[VICE CHAIRMAN (SHRI
FERNANDEYS) in the chair.]

SHRI R. MARGABANDU: Sir, in the First
Class A.C. compartments while MPs are
allowed to travel, their spouses are not allowed
to travel along with them. I was given to
understand that this concession has now been
extended to them only during the Session
period. At other times they are not allowed. I
feel it will be a great injustice to separate
husbands and wives. You should see to it that
MPs and their spouses are allowed to travel to-
gether in the First Class A.C. compartments
during the non-session period also.

JOHN F.

At Vellore, there is a renowned hospital called
the Christian Medical College Hospital. Patients
from throughout the country are attracted there.
Katpadi Railway station is a very prominent
station there, but two trains do not stop there.
The Cheran train while coming from
Coimbatore to Madras stops at Katpudi station,
whereas when it goes from Madras to
Coimbatore, it does not stop there. I would
request the hon. Minister to see that that Cheran
train also stops there. Likewise the Shatabadi
train also should stop there.

I gave a petition to the hon. Minister regarding
the high price of meals supplied pri the trains. In
spite of that food articles and other things are
still being sold at an exorbitant price.
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Then, Sir, in some of the trains, unreserved
compartments are attached. This results in a
heavy rush in unreserved compartments. So, I
suggest that the number of unreserved
compartments should be  increased,
particularly, on long distance trains.

Now, I want to raise the issue of
recruitment to Khalasi posts. Last time also |
had raised this issue and brought it to the
notice of the Railway Minister. Applications
were called for the post of Khalasis in the ICF
Madras. The Railways have called for
interview 5 candidates belonging to the
Scheduled Castes and legal heirs of the
Railway employees. So far as candidates
belonging to the OBCs arc concerned, they
were not called for interviews. I also handed
over to him a petition in this regard. I can pass
on a copy of this petition to him again. I feel
there should not be any discrimination. Why
arc they calling only candidates belonging to
the Scheduled Castes and legal h:irs of
Railway employees for interviews jnd not
candidates belonging to the OBCs? Although
interviews were held for the post of Khalasis
some two years back, no appointments have
been made against these posts. These arc cer-
tain things which the Railway Minister should
take into consideration. I had made repeated
requests in the past to consider this matter.

THE MINISTER OF RAILWAYS (SHRI
RAM VILAS PASWAN): I have already said
that there arc nine non-official members in
each Railway Recruitment Board. Out of 9
members, 3 members belong to the Scheduled
Caste/ Scheduled Tribe community, three
members belong to the Other Backward Clas-
ses and three members belong to the minority
community. They are looking after the
interests of their communities like Scheduled
Castes/Scheduled Tribes, Other Backward
Classes and minorities. In every category
there arc 19 Recruitment Boards. Are you
talking about Tamil Nadu?
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SHRI R. MARGABANDU: I appreciate
the stand of the Railway Minister for
appointment of members belonging to various
communities on the Railway recruitment
Board. But for recruitment to the post of
Khalasis in the ICF, the Railways have called
for interviews, candidates belonging to the
Scheduled Castes and legal heirs of the
Railway employees and not candidates
belonging to the Other Backward Classes.

SHRI RAM VILAS PASWAN: The
reservation policy in respect of the OBCs is
being implemented. I have already ordered
further reservation for the candidates
belonging to the OBCs. According to the
Mandal Commission's report, 27 per cent
reservation has been prescribed. We are
observing it. It is being implemented. I will
look into the matter as to why candidates
belonging to the OBCs were not called for
interviews. I will examine it.

SHRI R. MARGABANDU: That is what I
wanted to say, Sir. Thank you.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Mr. Mar-gabandu, now you
have to conclude. You. have taken one minute
extra also.

SHRI R. MARGABANDU: That is all I
wanted to say. I have concluded my speech.

THE VICE CHAIRMAN (S.HRJ TOHN F.
FERNANDES): Thank you. Now, Mr. Yerra
Narayanaswamy.

SHRI YERRA NARAYANASWAMY
(Andhra Pradesh): Mr. Vice-Chairman.
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Sir, while supporting the Appropriation (Railways)
No. 3 Bill, 1997, I congratulate and thank the hon.
Railway Minister, Shri Paswanji for sanctioning
new railway projects in Andhra Pradesh and for
introducing new trains during this Budget. Sir,
Andhra Pradesh with a strong agro-base, with
different mineral resources and long coastline
which would promote increased industrial activity
and exports,... has only 18.26 kms. of Railway
route for an area of 1000 sq. kms. This is below,
the national average of 19 kms. The railway net-
work is a crucial infrastructure for the economic
development of the State and the demand for rail
transportation is bound to grow rapidly because of]
increased agricultural production and industrial
growth stimulated by an annual investment to the|
tune of Rs. 20,000 crores during the next five years
as envisaged by the hon. Chief Minister of Andhraj
Pradesh. Sir, during the last 50 years since
Independence, the only addition to the railway
network in Andhra Pradesh is the Bibinagar-
Nadikudi broad-gauge line of single track (153
kms.). It needs doubling on a priority basis. If it is
done, there can be diversion of more express trains
to relieve the pressure on the main trunk route, that
is, the Hyderabad via Kasipet and Vijayawada-
Chennai route.

Sir, the second broad-gauge line of
Pcddapalli-Karimnagar-Nizamabad 178
kms.) is in the backward area of Telanga-

na region. The provision for this in this
year's Budget is only Rs. 5 crores. It
needs Rs. 174 crores. So I request the
Railway Minister to provide more funds

for this
Nizamabad line.

Peddapalli-Karimnagar-

It is suggested that the gauge conversion of the
leftover metre-gauge sections be given the highest
priority to avoid operational problems in isolated
sections causing inconvenience to the public. A
meagre amount of Rs. one lakh is reported to have
been allocated for gauge conversion of the
Secunderabad-Nizamabad-Mudkhed line. There
is no

[7 MAY 1997]

No. 3 Bill, 1997 314

mention of the Dharmavaram-Pakala (228
kms.) line in the Budget proposals. I
request the hon. Minister to include this
line also for survey. The Gudur-Renigun-ta
(84 kms.) line which is included in the
Budget proposals for doubling has a sym-
bolic allocation of only Rs. one lakh. It
should get more funds. This will faciliti-ate
speedy movement of coal to the Maddunur
Theremal Power Station and export
commodities to Madras and Krish-
napatnam Ports.

Another project, the Kakinada-Kotipal-li
broad-gauge line (44 kms.) was included in
the last year's Budget. A survey has been
done. But, unfortunately, in this year's
Budget, nothing has been provided for it. I
also want this line to be extended from
Kotipalli to Narsapur via Konasee-ma. The
activities of the ONGC are there. The
ONGC are exploring oil there. Now, crude
oil is transported by truckers on road. If the
Kotipalli-Nar-sapur line is surveyed and
constructed, the ONGC crude oil and gas
can be supplied easily by Railway. The
Nandyal-Yerragunta section, which is in the
Ray-alaseema area, a backward area, and
with an estimated capital cost of Rs. 156
crores, is reported to have been included in
the Budget with a meagre allocation of Rs.
5 crores. I request the hon. Minister to
increase the allocation to this project.

Another important line is the Coromandel
line. It is from Chennai to Vijayawada and
Calcutta. Frequently, due to natural
calamities like cyclones and floods, the
track in this section is bejng damaged and
the traffic gets affected for many days.

You have to construct a new line from
Nadikudi to Srikalahasti for which en-
gineering cum-traffic survey is understood
to have been carried out earlier. This is a
very important line providing an alternate
route from Tenali to Gudur trunk route
along the coast line which is frequently
subjected to disruptions by cyclonic storms.
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So far as the twin cities of Hyderabad
and Secunderabad are concerned, Hyderabad
being a mega city, there is terrific traffic.
There is a proposal for a circular railway. I
would request the Minister to conduct a
survey for a circular railway.

Then there is no halt of the Falaknuma
Express in the West Godavari district. I
belong to this district. Thadepalligudem is
centrally located. My request to the Minister
is that there should be a halt of the Falaknuma
Express at Tadepalli-gudem in West Godavari
district. Similarly, there should be a halt of
Visakha Express at Akividu. Akividu is my
native place. Despite our repeated requests
there is no halt of Visakha Express which runs
between Hyderabad and Vizag at Akividu. So
there should be a halt of Visakha Express at
Akividu.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES). You have to conclude.

SHRI YERRA NARAYANAS-WAMY: I
am concluding. The Bhimavaram Town
Railway Station earns more revenue but there
are no proper facilities. It needs a second
platform and more facilities. I hope the hon.
Minister would consider the issues which I
have raised. Thank you.

St TAZ WA (S URY): "
IyqTERe Sff, H U g b o g3 wHy
fear |

3T BT f M faam agar S gEl
Il

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Shri Satpalji Maharaj is
there.

M = Ae: 3P ©, 79 TS PV AN
e 91t BH fOIRR 9 T $R Ul BT $T%
Al M eIy urgar Sft <1 1 et arrars
ST 7 39 Hyer # 9gd A 9 Bl =M I8
T1ar fpaT ® 6 aRei el &1 fay & a1e & =8
Tl B! & TP I MR D1 Vel =1 § 9l Xal B
I I8
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AT SR o MR TR &) 1, I8 91 A
TasT ¥ e} sl Ay H@3 o o Uei 99 B,
IH TFERT | T8 91 8 Ay f6 59 d
BHRT WIRA ATSTE 3T & P dIg H 3MTS db
AR Yl & Bl BIs Joiaefic a18 & 78
TS| IS dh Ig N ol T ke ® B
IR Xl & U1 et fober=1t Yoft oifl g8 2 3iR
Pl AIfbe I YoTl B a1 51 574 ATID] I8 T8l
Hew o <1 golt Vel # o fl g8 8, Sl 9d- sr|d
Hufd B, IUST RIS oI a7 T A1 MY IH
A IR e B TF PR A 8| AT 37T TP
SHB! PIs ol ITS & T8l & I 3T oo §
T8 dl U TR A 3THH TS TRIUS TR 3THTec
21 9% °1eT 3R JATH] TI BRI DI FavgT T8 o
39 UPR DI AGRI 914 (oG B, HE B A
PR M| Th 3R G 919 &, B R el
P H G 31E B o YR Xefl § 9T 16 G
FHIR] §, S SAGhdl & RART w1 Bl
g & foedt off <o Xl & forg s eal
TE gl iR A iR A H off T 1 3y R H o
I U 7, 98 IR q Bal AfF § offhT 9 §
I HHARAT B HT 16 ARG 7T&] & 3G T
ToTE § o wRT & Y FHATRAT B S ST DT
g, 98 a9 & T <= Bl JoI1 5 98 BH Bl
PRI $HBT ATl T8l (BT ST ALY T fST
HAS F 39 91 B DS IR 3D FHeT IGT| AT
& fb ey a1 AfeT sHb IR H B W
TG ST db 59 W9g dl T8l o T fF
YR el B S SATGHhal 9 $1ie & a8
I+l BH R 81 IABT bl BT AR TS
<% BT AT B B Wl KT UR &) Il e
21 BEd A & B BF IR Nl Bl AIIRE
JMYR R FAMT e & i ATITRS IR W
TN F oI B AFEE] BT UTe AT ST
SHTEHAT BT &I G BN ST gADT MR
el BIs W &I Vel Gl gRT 72} QT T Bl
el 3 S goll oW 2, S I a9, SR 8 9h
Al SABT 3ffberd foar S|

3} <11 3 e & T &4 3 eRe Buy ot

W ERTg) H gafoy gd@T fakly var g &
99 QX1 TRE A STHSR] 81 8] &l 1T 2
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R TE TTHT G TRE W ST & Yy BN & T a9 H7 Sfiher w4t Tl fopan

BIdl 99 IS U 9R &9 9 9ad o {6 a1
foram ST =fRY, B fomar St =Rl sresT a8
g f g8 I Rregd oMy a8 ¥ & © foad
ford € IR S9! 319 U 3 a¥ih | 34 &1
TRT PN Sl GAH YD ATSHT ThAID B
g 8 R {5 |9 &1 I8 udl o 96 &
IR RART Bl &, fha UeR 49 Bl

9 O IR & IR | 91 Tt B Y
2, a1 BY FRE &b IR | YAl b W) & IR H
T DR ol TR § AfhT SHBI 3R UG elfore il
AT 399 HEl SAD! Iat Ht T2 § S6fd IE 0P
TG HET B A112Y, Sdidh 39d aN H WE &Y
3 foram 8191 =Tfey & &9 AT 1 YRer wR, Nl
D1 GREAT IR, Vel b IGIETE IR o1 ST 59 a4
T HRAT AR &, TAHIBROT IR FIT W DRl
ITEd &1 I8 WY ®Y 3 371 AR

31T T WD © b IR IoIC UG olIfoTg
I Bl lfpT 519 3177 39 et 1 WiphT & forg
AT S A R SN 5B T TE B S iRyl
T g 981 <9 ¥ Udh ST 31 Sl I8 TSl
AITID B

BERENEISE SR AR Ca I RGN
b A1t e ¥ SR Irard & e d§ IR
Ycl BT I Aherar el § iR 9 991 Whd B
P IR H off fewqolt & a8 H S9! qgex YA
=T e fewoft 3t gTet § 14T daradfa Arsin
P IRET WY F M ¥ SHH A H ugax
AT AT

qreT ITaraTd | Yefd BT 3T 1951

T 79 UfTeTd & B9 BIHR 1995 H 40 UfTerd I8 M7
STafes St 3rafdy & SR = fpvv o1 2w 72
Tfrerd W "N 20 Uferd 81 T Xt RaEe &)
3IeH Sl &dT 3R TR B AFPerdl Bl
&1 H YW §Y YeTd I<UTE ¥gfes a% § GUR Bl
AT HAT B

37T Yedl & URETT W) ST FT BRI &
oAb T I8 9dT oI HI Il &) 1) f ufa
fperTeR g1 & 3R T9M <20 4 & d

ART ¥ ST B GIT ARG YAl gRT a1
FT BT Bl R fPaer 9RA H S5 B
QU Vel 954 31¥d Bl § gim & SR T
<M @ JoI T A1 fISTell B g W IR e
@1 g8 AP Bl 3R AMYD! G H b Fe!
faen 1 &, U Wl aRen g € A FH A
P 81 W Sl 98 IRqIe] B Bl B, Siotdd &I Sl
& v Iy &fd 2, 39 A B AT AUD
ERI @ ST =12y (|Ha P Ed)

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Mr. Narendra Mohan, you
have taken six minutes already.

SHRI NARENDRA MOHAN: My party has
26 minutes, I believe.

THE VICE-CHAIRMAN (SHR' JOHN F.
FERNANDES): You have seventeen minutes
and there are two more speakers.

SHRI NARENDRA MOHAN: But I was
told by my party that I am the second speaker
and I can take my time.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): You will have to conclude.

SHRI NARENDRA MOHAN: I am sorry, I
will not be able to place my views if you will
not permit me.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Your party will have to
forgo the time of other speakers.

SHRI NARENDRA MOHAN: I beg of you
Sir.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): It is for your party to decide.

it R HIE: 39 U 91 iRk A
AT HET TS §, AP ATH |, el A3l it
P fF T8 S @I 3R SwiHeed dAel |
AT T 9l BT g N HATT B IR H T
IIB! AR A g AT
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T8 ¥, IR 99 H, g 98 § @1
fopd=T aut § 37 YT 9 BT FAHIBROT BT STIU
qTh! GECATY 7 8 3R el AE S| Pl UTel
Bl Wh| 3MRER BIg ol gAY 39 IR §? Vel
HAT ST o9 e BT fAerar § < A3 B SR
RIS TS IR Sl b TS BT
AT BRAT TS &, S B JABA P oy amg
T AR AR BT TR o ARBRT IR STl
e 21 R ST B T SIUT? SRaR S &
fefere @1 U Y oMU & U T B AEIE,
TP I e g 6 R amn « Reesy
T DI 2, GBI I AT B GR&T Bl THGRY 91
3T BT Tl MY IH & foIv R PR I8 B2 MY
CeNIoTT B FIwRIT BN, HEGIS BT amy
UE Y BT AT 81 Afh MY T8 HEDN 8
I P P R IR TS &R fIgR § 39
SHIl 9¢ B 8, Jedic 9¢ X8l § Al I8 i
5T TRBIBR BT 81 7 THR HEBR AT 70
SR A oA @I A ICT I IR &, Tg AMD
Y sfyg 721 31 o faAl T daed W ey
faT fER &R IR 3w # qeure Bkt 78 B,
Spfaat B Bl TE MY S ¥, dAfbT 9=
AP & foTg T 7 ST TH Pl el TavT
TE1 g1 weley, H S |redn § P anfiar
IE HY qPH T ?

Ry, ¥ Rib ush 91 & fory a1 w3
St T er=IdTe <1 ATed § fob S8l 3q |Iwor
# o8l fh STRIGS BT S AT IS 94 ATl B,
I B IR & & <1 FdeTor HRaT I B fob
HERYR ¥ SeXIGA AR 99 & 3N o7 Hd
AR SITYI AfhT a7 S | 91 §9 SIgef?
FIT ITRIGS H el HaAl Sff §RT BIg ol 81
QI ST Gehell, DIg URN&T01 Wpel T8 Wlell Sl
TAHaT? HAT S, 31T BN MR WY &1+ SIRTY| I8
JNMAF 8, 3NF TP =47 o 99 ol I&T 7,
AP U Mg Xl U 4B &) aver HRY|

Ig ATITID & AT BfSATZAT g1

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): You have taken seventeen
minutes. You have consumed the time of
your party. There are two more speakers from
your party.
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SHRI NARENDRA MOHAN: Sir, if
you permit I will just take two more minutes
to conclude my speach.

IqTEe HEIed, H 73 off 9 v &
I ST =Ted g b SRR 317y sfegfiehes
Ty e TR fARTard R TS BRAT A8 ?
AR Nl ST QR TS el ael & 3MER
R R TS e 82 3 IF 39 IR H PIg
HAAC BT HBRT el {7l T AT Al g2l
YT T o1 TS 1 8 HT 21 99 faum
T A T, R {6 g9R I8 67 930 d T
11 JATIHT T8 ST A1 31 & b WReRT Xl faera
# RIREHR &1 3ATIDT I8 11 8, ATIDT I8 RT 8,
WifT I8 RIRER P8l 87 w1 gaem 4 &
AR € a1 I glaemsi § @ AR € ar
srgfaenell # RRAR €7 arafdedr @ar 87 4
AT BT BT § [ 37T 3 7R & < 3R
Foe H GUR P IR AT $HH FUR a1 P
A A 39 goTe BT ORIy o6 3R § 59 991 &1
[EREEAGIECREIE

Mt §9 Td@ Fed (W IR):
[T SyqHee Sit, Y& #3A Sff 94 S
faframT (}e) fadwe wga foean 2, § o
JHUT BR BT T o AR GEmes B
gfedr EAR ¥ HAT AN 9 ae St SR
THAT FATE St HERTST S o 31
feerad) | Vel § IR &l 91 IR I3 &, A
PR T 8, FWR H X I Bl a1 PR I8 ©
3R U1 TR IR R ©, QAR ol 7 3R
Sferor & Wi S 9T IR @ ©, Sa! ol 59
TRE Bl Hedl © b g <2 DI ¥l 4 TS o
S, g3 forg Mt # §1 <lIvil bl 9T <=1 =g
H
Sifee a1 9gd IR & X B A AR
Il TSy Sfl, Tl TS, 3BT 8, Al A 9%
TP 3R g2 AdR ookl dd @t did a2t |
g HE PE! SeH, o N FHRIY dgd
TR 31 SR €-Qep Al GR&T B, et
FHINT gewl 7 ==l 3, I 31, gl &
I W A B R A S AU B
T 2| Y8 A TR TR 1§ A1 v




321 The Appropriation

(Railways)

oA 4, T 397 et uR TfRar 9
foaR #|
AR, Y | RN &1 A R T8k
T2 Bl faex 9, Si'i & Y1 §3) off X&A 91 €,
) HEIHT % 3fex BH Grad & Ui IR 2 Spfa
Bl TS| gAfSIY MU e & oIy gare it
Tl &g 37l Ue Aol H 9 € @l 3ud
IR 11 gfer & Sff IR Y g ! [FRi=07 3T et T8l
21 98 I57 WEHR Bl gferd Bt B, Afe Jar &
T P TE Bl 39 W G0 391 A9 W=,
5T WRER BT &l 81 oigl d6 a1 afba
SR 8, I8 16 Rafae giery # R o <+
BNl & S gfor ifraTRat 3R el &1 vord
H UST T ST 81 U @RI B <R b AT FRE
DI I NI AN GREAT el 81 UIQIH, ATIeR, H§ Srat
BT & a1l §, T80 IR Neld HAT SN B aLT Har
BT 3R 79 ¥ oBR ATEIS dd 100 fhaAHex
T Yol ST BT 3T uRads ot Bt &1 A
3T 21 fUsd 27 ARG @I ¥ H#3l1 3iR gAR e
T I8 IV | U FHARIE &l HT Sff BT sregerdn
H o 3R ol HAl St 1 I ARA BT IgATeH
foram 9% fo=1 off A9 &R | il 3 PaT o fh
IE 100 fhelHex IHil Yerd g ol a1 718 offh
afl 39 W Fad Alhd o B I &l 81 3R
G fieel |, HoAdl A, T893 F Sirs o1 9IY
@ il B 9gd glaem & S g9 fog
Tqep! T M T FATN €, T gSAR AT &,
MY Had T MeAT BT SHAC B AR IR
R 3R dwat @t mfsat a8t | Sl 213y
ITHT ATl SEAC HR SINTTl SHA 200-250
DI g1 Bl gord 81 S, ATl DI gfaen
B SITet SR e oY
AR, Vel 531 Sft 7 99 {1 ®ar o1 {6 o9
AR AP B e R Ry 9 & <o,
9 BH 3R SRl ¥ 9 dl B Boae $R |
1 AT AT © 6 I8 Ao T 8 W B SR
RrenReY A ft 8 81 gaferg § fags ax
81 § 5 el 9, doradr 9, 998 9 ik gudt
EUESESKIES EIISISA CUISINCRI E A
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3R 81 & UTEaReH b PUS T bacl
eI ¥ dfet T wR # [ 81 31 a”E
JTSTIG Sl BTN geddex §l 98 a9 3
TS B 3R RIS W U RIg I Bl 59
TS B 3R WM & A1 Sie § g7 | WM
# BT arel AN B S-S & gfaer &
ST

it $91 29 greq: ¥ 7Y Y 757 JAt o
A 3RIY B § [ Sl g9R goIrd &, 89 IR
A AYRAgdS AR FRE ST @l
FARITS BT FRTHIOT B AR, AT T
gie &1 HidT a1, g9¢ oy vt 9gad-
EESERUEIES

SHRI J. CHITHARANJAN (Kerala): Mr.
Vice-Chairman, I rise to support this
Appropriation Bill. At the outset, I would like
to express my happiness at the efforts made
by the Railway Minister to improve the
functioning of the railways, to increase
passenger amenities, to increase the
frequency of trains, to introduce new trains
and also to start new railway lines in
backward areas and inaccessible areas.

Regarding passenger amenities, I would like
to bring certain lapses to the notice of the
Ministry and make two or three suggestions.
One is, in a good number of railway
compartments, in the lavatories the doors
cannot be bolted from inside because the nuts
and screws are either missing or are loose,
with the result that when people go inside to
answer calls of nature, they have to face
embarrassing situations. Especially when
women want to make use of the lavatories, the
embarrassment is all the more so. And these
occasions are not very rare. This happens not
only in second sleeper compartments but even
in second AC and first class compartments
also. Therefore, the Railway Ministry should
look into this matter and set things right. This
is a problem which can be solved within a
short period of time.

The second thing, is, on several occasions
we find that in most of the compart-ments-the
water tanks are leaking with the result that
water is not available when
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needed. When complaints are made, at some
stations they do fill the tanks with water but
within half an hour or so al! the water leaks
out with the result that there is no water
available for use. Therefore, the railways
should ensure that such leakages do not occur.

My third suggestion is that pure drinking
water should be provided in the
compartments for the passengers. These are
the three suggestions that I would like to
make in this connection.

Sir, now I would like to bring to the notice
of the Minister the complaints of Keralites.
The people of Kerala, irrespective of their
political affiliations, are all aggrieved that due
consideration has not been given to the
problems of Kerala. Everyone knows that
lakhs of Keralites arc going to various
industrial centres in North India. They are
working there and staying there with their
families. These people have to go, at least
once in a year, to their native places. Also,
sometimes, whenever somebody among their
kith and kin back home dies or whenever
there is some emergency, they have to go
immediately to their native places in Kerala,
but in such emergencies they do not get the
opportunity to get reserved seats in the trains.
Therefore, one suggestion that I would like to
make is that the Ministry should consider the
demand that the frequency of some of the
trains going towards Kerala should be
increased, and some new trains should also be
introduced.

Another point I would like to make is. in
the matter of doubling of lines and conversion
of lines from metre gauge to broad gauge
also, Kerala is being neglected. For example,
from Quilon to Trivandrum, doubling of the
railway line between these two places is
already an on-going project, but in the present
budget a sufficient amount has not been
provided for that. If full benefit is to be given
to Keralites when the Konkan Railway is
completed, theng

[RAJYA SABHA]

No. 3 Bill, 1997 324

the railway lines between Mangalapuram and
Shoranur and also between Quilon and
Trivandrum will have to be doubled.
Similarly, in the matter of railway elec-
trification also Kerala is being neglected.

Another point is, even though during the
last several years very serious attempts were
being made and large amounts were being
invested for the conversion of lines from
metre gauge to broad gauge, the metre gauge
line from Quilon to Shencottah leading up to
Madurai has not been taken up for such
conversion.

5.00 P.M.

The people there also have got a grievance.
Therefore, my suggestion is this. The
Minister is also in the know of this. When the
Railway Budget was introduced, MPs from
Kerala, belonging to verious parties, together
met the Minister, and the Minister, along with
the MPs, met the Prime Minister to see that
some additional provisions were made for
Kerala. I hope that the Minister will seriously
consider that question.

Another thing is regarding improving the
railways. Of course, the task is very big. The
magnitude is very big. But, there should be a
plan to be completed within 5 years or 10
years or 15 years. Firstly, old compartments
will have to be changed. There are a large
number of compartments which can be
treated as vintages. Those compartments will
have to be replaced by new ones within a
reasonable time. Moreover, there are obsolete
railway track which have to be replaced.
Similarly, there are old bridges which have
already crossed their lives. Those bridges
have to be rebuilt. Several such things have to
be done.

Another important thing is that various
experts have' reported that it should be
possible for the Railways to carry at least 69
per cent of the total goods that are carried
from one end to the other. But. At present, the
Railways carry only 28 or
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29 per cent. This will have
to be increased. For this purpose,
the Railways have to be developed
in various ways.

I don't want to take more time.
With these” Words, I conclude.

#t IFRa Wei(IER): s=yare #eiey,
Yord ifieee e TweR-3, 1997 &1 |HeA
P & forg et gan g1 favre 14 w19 &1 o1 §
S We # ¥ gofc @t Tt § 9T o & forg
ST 3T 1 A1 17 3f7oiTel o ol Skt &y 4
T Hgfeld 3R TR goic U™ dx & fofg
XS HAT 3R Yl 5y AT BT MU AR F qAqT
U ISt BT AR | W@ fHar ol |8 o
I AT FEl - WY el HAT SH Pl @RI
g o1 § g ¥t #3 &fR Yo 357 HA
T R g1 A1, sl IR ¥ aoie uR
FHEIRI BT Tt d ot vt HA1 S 7 Sarg
|e § @ @ Bl Sl doiaed BT AT B
T BT BT RUIC o9 & 916 98 IF W
SEE S H XA 7 S F AR $ fog &R
WPla & Y 39T & $ Je@yul Yod
Aoiaed & R H g RO BRIAT A8l g
HeIeY, I [IER H IR Yd Xerd H SR
REESIKIFE I RISIEE KGRI Gl
BT 3R FHL TAT IS ¥ SN TS Yo STITR
AT IR Tl STl 81 SR 9 SRR de
TSI TS T & BT DI 1997-98 & IolC H
efie R foran a1 21 59 S el & 9=
Ued arel dad SR ¥ el @ den
SITERQR ¥ Aldhal d% Vol 1S Bl ! offsd 4§
g WRA-UTd R YT 59 fUss &5 &l
TR GRT 3 SIS ST Feayul HM erml 4
HE IR 39 Vo AT Bl gL H g8 & forg
S FeT & AEgH | A B gl g T8 ISP
TSR &, 3961 Fderr Wt 81 g 21 freeft
IR HAI ST T g B B FRA BT g
yraT W fam om SR # amrem #xar g o
JATST 19 S99 < 1 39 Hiotde & g H ff 7=t
FA 3R T R B B AN B vt
T ATEY Yol B YT TTe] B o forg 3 |d
P B Pl 39 ATA &b golc | A
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febam Tt 81 a8 Ys W11 Hivlee © o 9 wiviae
F TR B WM F 9 Iy 'S # fdelt @
HUCATE! UgdT T Al & STai 39 9 Xl
AF & gge H 15 €S S €1 ART SR BN
1% g9 Bl @l Wt 397 a9 & qoie F et fdan
SN | I8 98 &1 Ae<dqUl T ©| SRHIT-9SHT &
g gexIET HHET AT T b forg HY
freell IR 9 Yot A1 ST @l g=are faam om §
U gd1e ol g b IR [98R $1 U 9gd
TS AT DI I B8R BI ISGFT ge1 F
S ¥ B Il B F el Sirs 34 21 el
AT I TR A 59 MS! HT FIuodh FH
M T 9 A B g H XA A T 0T F
HTEGH 9 G351 Ierd (A1 & 59 B Bl R QAT
T 8, # 59 forg Yot A Sft Y AT S gl
SR NSST b G H U IR BHRAT AT
ugell 1 IE & 39 Ub TR BT bucHe
ST 1Y, <R BIR 81 A1 Q.41 ¢ feaR 8l 5t
el ST & 6 T S/ AR 1 Y 39 e A
T B AT PAT 81 R U BT Bl
FucHT, U, RRGR A1 AL ¢ fear T8
B & BRI B F A BfSTS Bcft 71
ARG BT g b 39 Wl A 0. ¢ feww A
). TIRBR, SI 4 G &I, o DI HUT R
9 I W Wy W QO 91 H Sl aredl g
Ig MY 9gd & GO ML ], Ayl ML
2139 MY # g 9gd Fori! 71 I% TN faT A
T 8 3R ST o W U &1 Ml Biell 21 I8
fraes ®xa1 =mEar g AFHE w9 St 4 e
e <1 mfeat el gear & avEm & forg ik
R TTST SR ¥ Te1 & oy el | 59 &
9 faeelt, a7 | S AorgR ¥ F AN S E I8
R AT H BN BRSPS H BT
e ErM 34y Te Tt & I W QY ML
TAMY | U a1 AR BT arg | Rrerare aik
WM & I Th Taud TSl el § S
Jire H A1 & et 81 H SHerepa 121 1| g8
P AN A U 3MY| I8 Pe & grasT A
SR AYAT 3R I &3 H S & oY I8 98
HeqUl ST 51 B! A &7 & gl ST
ERIRISINESEAS N KSR E
B ST SR AR SR AT BR bl
fUwell IR #9 X9 H g RerRT w4 iR
SRAC §IH B a1 e ot
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HAT S T S v gl foan 2, S 39 a1 B
Gl 1 81 H g e SRA1 arean g b
TR S U SR & 8, I8 Uh 30T
ReraR v9 iR sR¥e g9 9w R
AH T P AN fe SABT I b THT BT
IS 1 39 U H b Th| I BT WY 31fde
HIH -G AR WS -1 SY| H qrl b
AR =l 7 o=t F ¥ R T 9] e #
TN 31T & fI8R S & forT «ife1 <19 I fewe
1 wF BIA1 2 I I1 9RI I et I8 | W
oy | § #3 off § Frdes oA @ S
Tered 2+ <1 &1 a8 IR 3R B § Sd! At
TERITA B STHBRT © - 1 &l a1fdres wreret
9 eI Bl STHRA Bl R UHST HURHS
ST H9E 81 A1 Gav M1 # U] hurcie
Al S BT HUT BN TSI AR HeAT H el 4
S8R P 3R JAT STR T2 BT IR AN SR 8
el # S BT BiSTS 81 T8l 1 Rordes ot
919 @) Ble ART fede frem d ot wfers an
R

safey # 579 e &= =g fb
Tl HUTCHE oG AT WISl 1 =AY | g7l
Tl b A H U IR T wear G &
Mt § S Gaensi &) a7 TAR 2 << IS
Sft BR TR 9, SR AT Ge 7 ff @ ® ur
P AT, WATTT B FARRAT, WH- o
JIR &I A~ 59 99 H§ 9 IR fHar S|
$81 W1 P A § YT U gR Xl HAT Sff B,
X I HAT Sff Pl g=ydTE ST § SR ST g5
9 &1 g8 oy syt W g=gare Ia1 g
Igd-98d gATS |

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Shri V.P. Duraisamy. Not
here. Shri Sanjay Nirupam. You are the last
speaker. You can take about four minutes.
Then, we have a suo motu statement. The
Railway Minister would reply to this debate
tomorrow.

ST, 18, A& TS (3R Haen): BRI aICT
F A1 2-3 e 9@l 8, WX o I <vF &
ferg?
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THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): I think your party has
exhausted the allotted time. Anyway, later on
you can speak for two minutes.

it Ao e (FERTS) : IR IR, 3MMu T
AT foar Yo fafa fide R 9em &1l 596
foQ #§ a1ae! g=yare < g

#} AR IAIHY T ([ORI): BAR ST
BT W v 1 e gam Bl

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Your colleague has already
taken more than 17 mintues. Now, let him
complete.

st dor T 999 Ugd § X #EA Bl

FUTS <A1 =T 36 Nt H3iY fR X o #HA S A
AR JrIs & oY Uah ST A Nl e el a1
P JISHT TR ©, THIET Udb IR U1 fopar
21 I8 T8 & A ARl & Y Ud 9gd a8t
BT DI 919 BT T 39 919 & forg § S8 91
<1 FTE E dga R A o R s b
Tl Yold JTRIT BT dR% o | AfhT Y 91 &
1S e <1 A1ga g R S9! SISl R 81, 39
TG BT IR SR | BIS 5H AN B, dcchld
SERISEEESIMRSEEICIVIEDIRC I

e SUQHIGE WRIQd, SI-dN and
PE B Fa Hedqul a1 I8 - HAl i1 90 gy,
# H3 ST BT &G ATHNT BT 8] 8T § 59
favr = #=f AEIey 3R @MU Ut X HaAl S B
WY B BT 8 1 S Wiel of 3R SH 174
TR P U R M| U IR 3T JIY0T BT BTaT
Gl < S d18 H AT T AT

TP A ex: 3R BIft aoft il

Yo "o ¥ Wsg Al (3 et
HERTSN): T8 1 377 Y|
=y #, uget UIe H 17 TR U P 467 THRR B
ST RTUTE AT Wise § S9N I8 formr mar ®
frrfoRaa <=t & e yRad= & forg wderor
I T SITQTT §9 T Aol I8 81 741 % et
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ATRS! PIg b BN 3R SF ¢ H Bl
I fopT SITQA, ST edoie 81T

sft AT HERTST: WJ&IvT BT A
T ad gl

sft <o fFeTr e 81 WR Wd w)
IR 1 3BT A BIS - BIs oh I8 IR I8l
Rl

#fl AUl WERTST: W8l ¢ el &
I8t M 9d BT 51 ¢ & & foy & wd BT Bl

it Joig a9 oy ¥ I8
Bl B 5 0 Yo s g% A & fog wd
fpar <ar 81w ft SrRieH e e 71 X
HATAT & T 39 e & W dRepA & T ™
TRaT # ogT 8 & 781, Y9 ¢F 81 g1 e
qCqd T8 981 WR TP T4 Vel A SR frT
F F g, dF e & forg, e & forg
IDT A (AT S| HAFTERT H I8 § oIS o
SIS 3RT HeA 7T (S8R BT e &3 8 3R a8 ©
ST -3NH-HIF BT SATDT, BTN o1 7 | 89
A foTel & IR F 3+ foran & o gorl &
AT SE-3MF-AF | SIgTaR & fow v
URTI] SATST BT ST Heaoie [baAT S I8T 281
JAMIHT I8 g 918 381 § % d8f dig U4t
TS T8l 81 1984 W Ug 98 W UH S IRE
@I ofge gan brell oY, o9 VEar S
BT Bt ot 7 & JBd St 4 g8
ST e a8 g ft 95 &1 R | F e U &1
HEI U8 g8f 7T 71 981 BT GRT BT q=T &b
IErSHY 97 g1 7971 81 981 W) & & 7211 Bt
TS & B T2 | R Yeld W & 9 Ibsiad
712 3R N & qiem 3 o 991 3w 9 E
Y I & SN STl A ST gl A 27
Y ISTHR 99 a1 ¥ Al F1 VA axh | H "
QoI BT b I STHGSHDR THRTE bR dTell
91d 8 T XA HA, YA HA S Bl TS
SHeRT T8l off, a1 TR enfhed 4 Tead
SIBRI €11 $HH! BTG 81 3R $HBT BRI
a1 SIQI $9$ a8 g2 g g S fe
TS TS U AT & 17 Xl HATST B U
BIs WA AT & R/ SEd-aH-dE A
FOIRT & K] SIGTAYR TP Dl Yedd ¢h Yo
P <7 <'T ®1 98 9 B AR &I € AT a1
TS B 2 A1 6 g @l 5. I Wt g3t aarn
S
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THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Mr. Nirupam, you have
taken five minutes already. Please conclude
now. There are two more speakers.

i} WoTg fReTeE 3l 3. W), 9% 916 # fIgR
H Y g IR 3N g1 HIE 9 [eR & 1 drg
ST Y& € 3R IR U DI LI 25 ARG
I RE 1 89R T 981 Has 3 8 aiiw i,
¥ foag g7 9™t ¢4 € AfBT @8 W oA
FIRHRE o7 T8 81 89 3R Hds ¥ fdgr o &
1 THIE 36 HS TR O 8, AR H $8 IR N
= ore S B 9 BEr 5 Ue U g B
ST ST YR BRE 81 3R 19-20 TS b 3feR T8
W YEAT <, Uedl I §9RE & oy, a1 I=iH
BT, HANTGR ¥ HA1 HBled, o Y &, af §
P [$ T JWRBRE ¢ ST Jag 4 ge1 A1
TIRE & forgl S=M ®el & e9R Uy e |
wICHH e 51§ Bel 98l UR 9gd AN T
g1 R I8 $8T b AR U b Adeidd T8
21 H7 B8 98 W ¢ dadd ol fhx I=8i+ ®al
5 498 § a7 wiewr & € ¥ 98 A B
IR ¢ AT H Yo fobar Sy | 1§+
Yo #3 AEIG Y PI I§ I IR g8 R qar
arEar g A4l b qag # <1 <4, 39 aFl &1
ST BIT 2 S A1ef & SfR ST aredt o gt &
Bedl 81 A1 Ve 9T HA1 7B led M9 AT e Al
HeIEY 3MTel AN SRT A1 A a1 &4 A G o,
IE O € qag A IR oik . ¢, & & arel
ST Y TR A S ThLIaT 40 ARI AT V& 8,
I76 foY va gRwre ¢F @Ry iR R
STea] 1 31R 31Tel JoIc # AT 39 I 3R By
e of daa € a1 fofa o waa € @ ey
ST fofa of, | 9 1 4ag & S ST
HIR TS & AN R & S0 U JTed el |

IYFHTEI HeIGd, qot MR o arcd Her off
BU JodT g giaTa|

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Dr. Lakshmi Prasad. Just
two minutes.



